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INTRODUCTION

the Chairman, Estimates Committee, having been authorised
by the Committee to submit the Report on their behalf present
this Twenty-Seventh Report on the Ministry of Production.

2. The Report embodies the conclusions of the Committee on the
Hindustan Antibiotics Ltd., and the Hindustan Insecticides Ltd.

3. During the course of the examination of the estimates relating
to the Hindustan Antibiotics I.td,, and other chemical industries
under the Ministry of Production, such as the Hindustan Insecticides
Ltd., the Committee observed that there is scope for effecting eco-
nomy in these undertakings by reducing the number of posts which
are at present somewhat excessive. The number of supervisory
and clerical posts is more than what the work would seem to
warrant. The Committee, therefore, suggest the early appointment
of a Technical Committee consisting of Chemical Engineers, Cost
Accountants and experienced Administrators to review the staff
requirements of these undertakings.

4, The Committee wish to express their thanks to the Offifers of
the Ministry of Production for placing before them the material and
information that they wanted in connection with the examination
of the estimates. . i

BALVANTRAY G. MEHTA,
Chairman,
Estimates Committee.

New DELHI;
The 10th April, 1956.
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THE HINDUSTAN ANTIBIOTICS LTD., PIMPRL
I
INTRODUCTORY

In 1946, the Government of India took up the question of the
manufacture of Penicillin, Antimalarial and Sulpha Drugs in India.
Two technical teams headed by Major General S.S. Sokhey were
deputed, once in 1946 and again in 1948, to visit the factories in the
U.%., U.S.A., Canada and Europe. In their reports, they recommended
that the manufacture of Penicillin, Paludrine and three Sulpha Drugs,
viz., Sulphathiazole, Sulphamerazine and Sulphanilamide should be
undertaken by the State in the following quantities initially:

Penicillin—3,600 billion units per annum.
Paludrine (Antimalaria)—1,00,000 lbs. per annum,
Sulpha Drugs—1,40,000 lbs. per annum.

2. In January, 1949, Government considered these recommenda-
tions and decided to set up a State concern for the manufacture of
these drugs. Negotiations were accordingly begun with certain
foreign firms and shortly after an agreement had been concluded
with a Swedish firm, an offer of monetary and technical assistance
for the setting up of a Penicillin Project in India was received from
the World Healtg Organisation and United Nations International
Children’s Emergency Fund. The offer was accepted and the Gov-
ernment of India ultimately decided to set up a Penicillin Factory Th
collaboration with these international or%anisations and an agreement
for this purpose was concluded on the 24th July, 1951, between the
three parties. A copy of the Agreement is placed at Appendix T.

3. A site for the factory was chosen at Pimpri near Poona and it
was tentatively estimated that the plant and machinery would be
installed and the production of Penicillin to begin in December, 1953.

4. Pending the construction and working of the Penicillin Factory
and to meet the immediate requirements of penicillin in the country
a Penicillin Bottling Plant with a capacity of 10,000 vials a day-bottl-
ing on an average 15 million mega units of penicillin per year, was
set up in a new building in the Haffkine Institute in Bombay, and it
started working on the 28th May, 1951. The plant was designed to
pack into small packings imported penicillin purchased in bulk. It
was expected that the plant would meet the Government’s require-
ments and a part of the public requirement as well.

5. The Government also decided nof to undertake the manufacture
of Sulpha and Antimalarial drugs.

6. With effect from the 1st July, 1953, the United Nations Techni-
cal Assistance Administration have taken over from the W.H.Q. the
responsibilities undertaken by the latter Body under the agreement.

7. The control and management of the Penicillin Factory was
transferred to a private limited Company under the name of
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“Hindustan Antibiotics Ltd.” with effect from the 1lst June, 1934.
The Company is a wholly Government-owned enterprise with an
authorised capital of Rs. 4 crores.

8. The Hindustan Antibiotics Ltd., has also taken over the Penicil-
lin Bottling Plah at Bombay on the 1st February, 1955 from the late
Indian Penicillin Committee which has been managing the plant till
then. The plant is, however, continued to be operated in Bombay
and it is expected that it will not be transferred to Pimpri till the
Filling and Packai%ing Section is ready there. The factory has been
equipped with a Research Centre for antibiotics te solve day to day
production problems and to conduct fundamental research on anti-
biotics. It is intended also that the Research Centre should ultimately
exchange knowledge and personnel with other production centres
and accept trainees from other countries. .

II

PROJECT AGREEMENT WITH THE W.H.O. AND THE UNICEF
AND PLAN OF OPERATIONS '

9. Under the terms of agreement, the Government of India had t&
provide land and buildings required for the factory as also the
administrative offices, laboratories, fittings, pilot plants, workshop
and other services such as steam plant, electric sub-station, sewage
disposal and water etc.’

10. The factory was' initially planned to produce 3.6 million mega
units of penicillin per year to start with rising to 9 million mega
units per year later on i.e., 750,000 mega units per month. :

11. The total estimated expenditure on the project was
Rs. 1,86,25,000, of which about gi 1,29,13,000 was expected to be.
contributed by the Government of India, and the cost of imported
equipment contributed by the UNICEF and the technical assistance
by UNTAA was expected to be Rs. 40,46,000 and Rs, 16,66,000
respectively. The break-up of broad details of this expenditure
estimated at Rs. 1,86,25,000 under the main heads is as follows: —

Land and Buildings Rs. 55,88,000
Services Rs. 8,70,000
Erection costs Rs. 20,00,000
-Residences Rs. 24,55,000

Working Capital (for raw materials
operating expenses, say for
four months). Rs. 20,00,000

ToTAL. Rs. 1,29,13,000

Plus cost of imported equipment
contributed by UNICEF and
technical assistance by UNTAA. Rs, 57,12,000

GraND ToTAL s Rs. 1,86,25,000

12. A tiihe schedulé of production has been prescribed under clause
5 of the agreement between the Government of India and the Inter-
national Organisations. This target, however, has not been achieved
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and though production ought to have started by December 1st, 1953
actually, the first step, namely the “seeding” of penicillin was under-
taken on the 14th December, 1954 and trial operations commenced
only in March, 1955. Also according to the original target the plant
ought to have achieved full production by December 31, 1954 (750,000
mega units per month) whereas a monthly production of 705,000 was
reached only in November, 1955. Even the anticipation in this regard
expressed from year to year since 1850-51 by the Ministry in their
reports have unfortunately not been fulfilled. This aspect is dealt
with in paragraph 18 of the report.

13. In regard to this agreement, the Committee would also refer
to the equipment to be supplied by UNICEF under the agreement.
The total value of this equipment was estimated at $850,000 including
equipment of the value of about $1,49,077 for streptomycin manu-
facure. It appears, however, that the equipment for streptomycin
is not now being supplied by the UNICEF who have supplied only
the equipment necessary for penicillin manufacture, bottling etc.
The Committee are given to umf:rstand that this has been occasioned
by the total value of the equipment of penicillin alone amounting
almost to $8,50,000. The Committee are informed by the Ministry
that the Plan of Operations constituted only the initial agreement °
between the Government of India and the United Nations whic¢h
enabled both the parties to take further action including detailed
planning. For facility, the Plan of Operations included both a ten-
tative time schedule and a tentative list of costs but it was emphasi-
sed in the same agreement that there were uncertainties. Thus, the
Minist%‘sﬁate, it was mentioned as follows regarding the time sche-
dule: “While it is realised that uncertainties exist as to the time of
availability of technical team, delivery of equipment and building
programme on site, it has been tentatively agreed that target dates
may be scheduled as follows”. Regarding the list of equipment the
recital begins with the statement “all imported equipment, machinery
and fittings for the penicillin plant, including a pilot plant and
laboratories and workshops of which the following list is not exhaus-
tive and is subject to the finalisation by the technical officers of the
W.H.O. and the Government of India.” The estimates also conclude
with the note, “These estimates were revised November, 1950, and
short-checked April 1951. They are reasonably accurate but the
entire list is subject to final approval by the engineering team.” It
is explained that the increase in the cost of the penicillin equipment
by approximately 21 per cent is =ccounted for by the two factors,
that whereas the estimates were made in 1950-51, the supplies were
made in 1953-54 and that the original list of equipment which was
not exhaustive was made complete by careful and detailed plan-
ning. The Committee are given to understand that accordingly, only
the manufacture of penicillin has been taken up so far and that the
manufacture of streptomycin has been kept for the second phase and
initial steps for this are just being taken in hand, in accordance with
the advice of. UNTAA and the experts of the factory that the manu-
facture o'f__gt‘reptomyq%puld be taken in hgnd when the manufac-
ture of pedicillin had'been, firmly established.’

: oo b CoLEY e :
Although thus streptomycin wag. ane of.the antibiotics to be
manufactared by:the factory, as ¢ontemplated in the agreement, the
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promised supply of equipment at 850,000 dollars has not included the
supply of any equipment to start the production of streptomycin.
The Committee would emphasise that the negotiations for getting
equipment for the manufacture of streptomycin should be expedited.

11X
BUDGET AND ACCOUNTS

14. The actual expenditure incurred on the factory during the
years 1952-53, 1953-54 and 1954-55 is as follows:

1952-53 — Rs. 7,67,323
1953-54 — Rs. 48,23,726
1954-55 — Rs. 68,58,657

A statement showing the Budget and Revised Estimates and the
actuals for 1951-52, 1952-53, 1953-54 and 1854-55 is placed at Appen-
dix II. This shows wide variations under ‘these heads for each year,
and indicates the failure to exercise care in the estimating and ex-
pedition in carrying out the work.

15. For the year 1955-56, the budget estimates were Rs. 86,47,000.
The provision under Demand No. 131—Capital Outlay of the Minis-
try of Production—Major Head 72,-A.2(6)—Purchase of shares of
Hindustan Antibiotics Ltd.. was Rs, 46,47,000, and under Demand
No. 120, Interest Bearing Advances A. 1(8)—Miscellaneous Loans and
Advances—Loans to Hindustan Antibiotics Ltd., Rs. 40,00,000. The
provision for Deduct Aid from UNICEF deducted from the total
provision was Rs. 6,47,000.

16. Under the Articles of Association of the Company, the Direc-
tors should on some date, but not later than 18 months of incorpora-
tion of the Company, and subsequently once at least in every calen-
dar year, lay before the Company, in general meeting, a balance
sheet and profit and loss account. The Committee were informed in
November, 1855 that the accounts for the period of 1st June, 1954 to
30th May, 1955 were not finalised. It is evident that the first accounts
since the incorporation of the Company were not prepared and laid
before the Company within the period of 18 months after the incor-
]t)ioration of the Company as required under the Articles of Associa-

on.

The Committee are informed that the Company had prepared its
accounts which were available to the Directors of the Company and
these accounts were also placed before the commercial auditors
:Ppointed under the Indian Companies Act to audit the accounts,
Since the accounts for the first year included large sums of money
for which a debit had been raised by the Government accounting
authorities on account of reported expenditure by CPWD, DGSD,
sums made available to the Collector of Poona for land acquisition
and also sum in respect of equipment supplied by UNICEF, in respect
of all of which generally vouchers were not expected to be available
with the Company, but the Company auditors asked for a mass of
information, the presentation of the duly audited accounts for the
first year was delayed. This was due solely to special difficulties
peculiar to the first year when the management passed from the
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Government to the Company. The Committee consider nevertheless,
that there has been a serious lapse and would like to emphasise that
ever:i' effort should be made to bring out the accounts more expedi-
tiously.

v
PROGRESS OF WORK

17. All the essential buildings required for the factory to start
production have now been constructed and erection of plant and

equipment has also been mostly completed. Certain items of build-
ings such as for Filling and the Clinical products section, extension to
administration buildings etc. are still under way.

18. The first step for the production of penicillin, namely, the
seeding of penicillin was undertaken on the 14th December, 1954.
Trial operations commenced in March 1955, and regular production
was commenced in the second half of the year. The production
month by month has been as follows:

Monch Year Produ:tion
March 1955 66,910 mega units.
April » 135,940 »
ay 180,290 » »
Junc S 88’500 » »»
July 614,760 .“
August 0 479,910 » 9
September » 482,170 »
Octeber . 611 »700 ” 2
November " 705,000 » »
December " 603,000 » ”
January 1956 743,000 ,, s
February » 889,000 ’ »
Torawn . . §,600,180 mega units.

There has been a good deal of fluctuation in the initial period, but
in January, 1956, the rate of production of approximately 750,000

mega units (9 million mega units per annum) was reached. The Com-
mittee are glad to note that the outturn in February, 1956 has shown
substantial improvement.

19. The first consighment of penicillin produced in Pimgﬂ and
bottled in the Bottling Plant at Bombay, was sold on the 12th Septem-
ber, 1955. The Factory, though originally planned to produce 3.8 to
9 million mega units per year, is now expected to yield about 15
million mega units of penicillin per year, as a result of using better
yielding strains and manufacturing methods evolved in the factory.
It has also been decided to expand the installed capacity of the
penicillin factory by 60 per cent at an estimated cost of Rs. 42,35,000.
After expansion, the factory is expected to produce about 25 to 30
million mega units of penicillin per year. It is planned to produce
streptomycin as well as bicillin in addition to expanding the produc-
tion of penicillin,
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20. In reviewing the progress of work in the factory in their report
for the year 1952-53, the Ministry had stated that the construction of
non-residential buildings was in progress and it was expected to
be completed by the end of March, 1953. It was also expected that
the construction of residential buildings would be taken in hand
shortly thereafter and an agreement was under negotiation with the
Tata-Hydro-Electric Company Limited, Bombay for the supply of

ower to the factory. It was also stated that orders had been placed
gy the UNICEF for a major portion of the plant and equipment and
consignments were expected to start arriving from January, 1953. In
their report for the year 1953-54, the Ministry reported that buildings
for the workshop, boiler house, services buildings, cafetaria and stores
had been completed and that the work of construction of the remain-
ing non-residential buildings viz.,, fermentation, extractior and
research laboratory would be completed only by the middle of 1954,
and that the factory would go into production some time in the latter
part of 1954. In their report for the year 1954-55, however, it was
stated that the first step in the process of manufacture, namely, the
seeding of penicillin was undertaken on the 14th December, 1954 and
that successful commercial production would be established in the
early months of 1955. The Committee observe from these instances
that the anticipation held out in the annual reports do not indicate
the reasons why the target set out in the previous report has not been
reached. The Committee recommend that annual reports should
also take cognisance of delays in the execution of projects and should
give out reasons causing the delay.

The Committee are informed by the Ministry that the decisive
factor has been the time taken for the construction of the buildings
by the CPWD (through contractors whose work was supervised) and
that the most serious cause of hold up was the lack of steel. It is
also stated, that having regard to the fact that the essential non-
residential buildings were completed only towards the end of 1954,
i.e,, nearly 2 years behind the original anticipation, the establishment
of production at the rate of 8 or 9 million mega units per annum was
very quickly reached, by November, 1955, i.e, only 8 or 9 months
later than the tentative schedule prepared long before. It is also
stated that a production of 4.8 million mega units of penicillin had
been assumed as the target for the first Five Year Plan but this was
exceeded even in the beginning of February 1956, so that the original
delays have been largely overtaken.

Vv
ORGANISATION AND STAFF

21. A chart showing the organisation set up in the factory is
placed at Appendix III. e particulars of staff sanctioned for various
sections and the scales of pay of the posts are given in Appendix IV.
The Committee were informed that the monthly expenditure on
account of salaries and wages of the entire staff including all allo-
wanees for the month of August, 1955 was Rs. 67,992 as per booked
expenditure. More than about 160 posts are vacant antf the Sales
Section is yet to be organised. ‘But since recruitment is-going ahead,
it is expected that in a fairly short time, almost:all the --ganctiened
posts will be filled up, whereafter, the monthly -expenditure will be
about Rs. 87,000 approximately, that is to say, the annual expenditure



7

would be in the order of about Rs. 10 lakhs on this factory alone,
excluding the expenditure that is being at present incurred on the
Bottling Plant at Bombay. The present production is about 10 million
mega units per year and the plant is expected to yield 15 million mega
units. The staff at present being recruited are apparently for the
production of this amount of penicillin only and when the expansion
rogramme are completed, perhaps additional staff will be recruited.
fn 1951, the price of bulk penicillin was Rs. 1/13/- per mega unit or
Rs. 1,812/- per thousand mega units and there have been 12 price
reductions in all since then. In 1954-55, the average rate of penicillin
urchased in the Bottling Plant was as 7.2.8 pies per mega unit e,
. 450 per thousand mega units, indicating a drop of about 75%.
Whereas, therefore, the selling price of 15 million mega units (esti-
mated annual production) at the 1951 price would have been about
Rs. 270 lakhs the value of 15 million mega units at the present selling
price would be a quarter of that. The sale price of the penicillin in
smaller vials in which the Pimpri factory would be packaging and
marketing the penicillin would be higher than that of penicillin in
bulk but considering only the latter for the purpose, at the present
selling price of bulk penicillin, which is about Rs. 312 per thousand
mega units, the value of 15 million mega units of penicillin in bulk
would come to about Rs. 47 lakhs only, whereas the expenses on staff
alone would amount to Rs. 10 lakhs. The Committee consider under
these circumstances that this is a very high proportion of expenditure
and steps ought to be taken to reduce the staff as far as possible.
Some of the directions in which the Committee consider it should be
possible for a reduction in the staff are mentioned below.

22. Amongst the supervisory staff, it is noticed that, tho each
Department has a head of the Department of a fairly high , there
is in overall charge a General Superintendent working under the
Managing Director. The Committee do not see the need for an
official between the Managing Director and the Heads of the various
Departments and Sections. They consider that it should be possible
for the Managing Director to take up almost all the duties of the
general supervision from the General Superintendent by additional
delegation of powers, if necessary, to the heads of the Departments of
the sections and branches. The duties of the Managing Director,
apart from the supervision, in the factory cannot be so onerous as to
make it impossible for him to dispense with the intermedi general
supervisory post. There is, as far as the Adnﬁrﬁstrationugection is
concerned, an Administrative Officer on the grade of Rs. 600—40—
1,000 whose services could also be utilised by the Managing Director
for general supervisory purposes.

23. Moreover, it is noticed that there is a Purchase Officer on the
scale of pay of Rs. 600—40—1,000 in addition to Stores Officer on
Rs. 275—25—500—30—650 for Stores matters. Since, for the
latter purpose, there are also three Assistant Stores Keepers and one
Assistant Purchase Superintendent, it should be ible for the
Purchase Officer to take over charge of the Stores tion also, thus
dispensing with the post of the Stores Officer. From a perusal of
the list of the main raw materials required for the manufacture of
penicillin, the Committee do not consider that this would constitute
too heavy a task for the Purchase Officer. Moreover, the major items
of ‘purchase should ordinarily be based on bulk contracts which
would come up for, renewal only at long intervals.



24. In the Production Section, the ratio of the number of super-
visory staff excluding the Superintendent Production to the total
number of operators is 5:11. Clearly a ratio of one supervisory
staff to two workers is too high. It has been explained to the
Committee that one of the reasons for this is the continuous work-
ing of the factory in shifts. The Committee consider, however,
that it should be possible to have the Operators trained to c out
many of the processes without excessive supervision and that a
consequent reduction in the number of supervisory staff should be
possible. This reduction may be effected not in the category of
Chargemen, but in the higher grade supervisory staff of Section
Supervisors and Foremen. The number of these could well be re-
duced to two in each shift, that is, six in all, effecting a saving of
six posts in grades Rs. 260—500 and above.

25. The Engineering Section of the factory consists of a very
large number of staff, namely, 1 Superintendent Engineering, 2
Assistant Superintendents, 10 Foremen, 12 Chargemen and 125 other
categories as will be seen from the complete statement at Appen-
dix IV. The Committee do not see the need for the 3 Officers,
especially as there are separate officers for the Production and
Clinical Sections. The Committee consider that one post of Super-
intendent Engineering could easily be dispensed with retaining only
the two Assistant Superintendents, though even in this direction, the
Committee cannot help feeling that reduction of one of these posts
also should be possible. As regards the other staff in the Engineering
Section the proportion of supervisory staff of Foremen and Charge-
men to operators is 22 to 117, that is, 1 in 5. Clearly such a
ratio of supervision is wasteful and a reduction in the su{:ervisory
staff to at least about 12 so as to maintain a ratio 1 to 10 should
be lgos:-sible. This can be achieved by reducing the number of posts
of Foremen to say, 5 and the Chargemen to about 7.

26. In the Clinical Product Section also, the subordinate super-
visory staff are 9 against a total operative strength of about 56.
This again shows a very high percentage of supervision and there

islsicope for reduction of one or two supervisory staff in this Branch
also.

27. The Committee have indicated the directions in which econo-
my in staff can be effected. But they desire that the whole
question including the number of technical staff in the various
branches required for the working of the factory during the course
of and after expansion of production capacity, should be carefully
examined without delay by a Technical Committee consisting of
Chemical Engineers, Cost Accountants and trained Administrators,
who should examine also the staff requirements of other chemical
industries under the Ministry of Production, such as the D.D.T.
Factory.

VI

RESEARCH

. 28. In regard to the Research and Plan laboratory, the Commit-
tee note that fair and liberal scales of pay have been provided for
the senior officers and the number of Junior Scienti Officers’
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posts are also large. While they do not propose to suggest any
economg in this direction, the Committee desire that every effort
should be made to maintain a high standard of research and to see
that the results are of sufficient use to the factory in particular and
to the manufacture and use of antibiotics in the country in general.
The product of the factory faces a world-wide competition and un-
less intensive and original research is carried on, the factory may
find itself overtaken by the progress made elsewhere. The Com-
mittee would in this connection draw attention to the following
remarks made by the Pharmaceutical Enquiry Committee :

“The volume of research work done in these bigger units is
not keeping pace with the growing needs of the Phar-
maceutical industry. For example, there is no gain-
saying the fact that some of the Indian firms which
captured foreign markets during the War, lost them
after the cessation of hostilities, because they could
not achieve and maintain the same standards, and this
was mainly because they could not improve the pro-
ducts to the same extent due to lack of nesearch work.”

That Committee have also laid special emphasis on research
for investigation new antibiotics from Indian sources. The
Research Laboratory attached to the Pimpri Factory should at a
very early date undertake such research of developmental nature
also. The Committee hope that when the factory has been in pro-
duction for sometime, satisfactory results will be achieved in this

regard.

29. A statement showing the efforts made to replace the imported
raw materials as far as possible by raw mat s from indigenous
sources is placed at Appendix V. It is also understood that a complete
list of the materials now being imported has been furnished to the
Development Wing of the Commerce and Industry Ministry for them
also to consider how indigenous manufacture can be encouraged and
assisted. The Committee desire that a determined effort should de
made to reach self-sufficiency in this direction at a very early date.

. 30. The Committee are glad to note that some of the raw
materials have now, thanks to the efforts made by the factory, been
replaced by indigenous materials, but they notice that there is
plenty of scope for further improvement in this direction. It
appears, for example, that Lactose could easily be produced in the
country. They desire therefore, that in this as well as ip the case
of other products, further effort should be undertaken for replace-
ment of the imported articles by the indigenous materials. They
feel that if efforts are made to publicise the requirements of the
factory, the private industries may also undertake to help in the
matter. For example, the requirements of Lactose could possibly
be met by its manufacture some of the large milk producing centres
and cooperative dairies etc.,, as well as from Government dairy
farms if enquiries as to whether they would be in a position to
supply the material were addressed to them.
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v
STAFF AMENITIES

 31. A housing colony has been planned for the factory to accom-
modate almost all the essential staff. The work was phased in
three stages and in all 201 quarters including one for the Managing
Director, 20 for the officers, 24 for Foremen, 36 for Chargemen and
the remainder for operators have been planned. The first two
phases have been completed and the third phase of construction of
about 100 quarters is on hand.

32. A community centre at a cost of Rs. 1,63,000 is under cons-
truction and various buildings required for the Posts and Tele-
graphs Office, Petrol Filling Station, Police Chowky, School etc.,
are being built.

33. The Committee are glad to note that provision has been made
from the inception of the work for the construction of residential
accommodation for the staff. In this connection, however, the
Committee have noticed that the scale of accommodation provided
in the quarters being built for the lower categories of staff is much
lower than the recommendations of the Expert Committee in this
regard as well as the C.P.W.D. standards. A statement showing
the scales of accommodation prescribed and those that have been
provided by the factory is attached at Appendix VI. It is noticed
that while in most cases the scale of accommodation is less than
that prescribed by the C P.W.D. standards, and that it is much less
in the case of some of the lower categories than in the higher cate-

ories. The Committee are not aware of the reasons for the re-
uction in the scale of accommodation, and would suggest that
whatever the reasons be, where reduction is required, it should not
be done at the expense of the lower categories of staff for whom
the facilities provided are barely above the minimum necessary
for ordinary living.

v
SALE AND DISTRIBUTION

34. The production of the factory is distributed through selling
agents appointed for this purpose. essrs. Parry & Co. and Messrs.
Kemp & Co. have been the selling agents since the lst June, 1952.
Their contracts were last renewed by the Board of Directors for a
further period of one year with effect from the 1st April, 1955 on
the basis of their previous sales and performance. The Committee,
however, note that the original adwvertisement inviting firms for
appointment as ‘Selling Agents’ was issued in December, 1951 and
was in the context of selling the imported penicillin bottled in the
bottling plant. As four years have elapsed. since then and as the
Penicillin produced in the factory is to be ﬁut on sale now, the
Committee recommend that on expiry of the present contract,
opportunity should be given to other firms to compete for selling
the Company’s products so that the best terms may be available to
the Government and countrywide sales could be effected. The
Committee desire that appointment of Selling Agents should be
made by calling for open tenders. While selecting the Sales Agents,
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it should be ensured that every State is cov:red and as far as possi-
ble agencies are given only to those firms which have extensive
sales organisations within the State.

It appears that the retail selling prices ot the agents are not
subject to anK agreement, and it is open to the selling agent to sell
in retail market at any price they please subject only to the forces
of competition. This does not provide against any undue profit
being made by the selling agents, and the Committee would est
that the terms of agreement with the agents should provide t
no such cases of profiteering in the retail sales arise. This point
may be borne in mind when inviting tenders for appointment of
agents when the present contract expires next year.

35. Under the terms of agreement with the International
Bodies, a certain quantity of penicillin has to be distributed free
for the treatment of women and children and the arrangements now
proposed for this purpose are that this quantity of penicillin would
be set gﬂ\?rt by the factory and would be handed over
to the ICEF who, in turn, would give it to the
Health Ministry for distribution to the consuming centres. The
full scheme is not yet ready, it appears, but there is at Cpresent a
scheme for using it for anti-venereal purposes. The Committee
would recommend that in working out the scheme for distribution
to the consuming centres, care is taken that all parts of the country
are served and that there is no loss of material by fraudulent or
irregular use. It would perhaps be advisable to constitute a Com-
mittee consisting of non-officials to supervise the scheme of free
distribution. :

IX
COST OF PRODUCTION AND SALE PRICE

38. It appears that the Board of Directors approved the sale of
a limited quantity of bulk penicillin to the trade at about Rs. 312/-
per thousand mega units. The Committee have been informed that
this price was based on the international price of penicillin which
the purchasers a?-reed to pay and that it is a little less than the
estimated cost of production. The Committee have further been
informed that the cost of)dproduction is likely to go down in the
near future when the production increases, especially as it is ex-
pected that the raw material for production will be available locally
instead of being imported from abroad. The Committee consider
that as the factory is liable to incur a loss if the anticipations in
this regard do not materialise, care should be taken to see that the
selling price is, as far as possible, not below the cost of production
and that at any rate it includes a certain amount of return on
capital etc.

37. The Ministry have stated that the successive reduction in
rice and the present sale price of bulk penicillin which is below
Yhe cost of production is entirely attributable to excessive werld-
wide competition and the dumping of foreign made penicillin at
drastically cut rates. Thus it is stated: that procaine penicillin (4
lakhs units) is being sold in USA at Rs:2/2/- per bottle, in UK. at
1/2/- per bottle whereas its sale price in India is only Rs. -/9/8.
American and English made ‘rgnicillin if purchased in any of the
cities in the States or in the UK. is 2 to 4 times the price of the
same foreign penicillin when purchased in India after bearing
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freight and other incidental costs. The Committee would like
urgent examination to be made as to what steps should be taken
against dumping if any.

X
BOTTLING PLANT

38. A statement showing the value of capital assets, total pro-
duction total sales, value of purchases etc., in the Bottling Plant for
theé’ years #951-52 to 1954-55 is placed at Appendix VIL It will be

,noticed that the Bottling Plant has incurred some loss in 1952-53 and

" that even in the year 1954-55 (upto January, 1955) proportionately
the profit is very much less than in the previous years. It is noticed
that in the 10 months of 1954-55 the total production was only
about 13-6 lakhs vials which works aut to about 16-3 lakhs vials for
12 months against the total production of 27-15 lakhs vials in the
year 1953-54. The quantity of penicillin consumed for the produc-
tion in the 10 months of 1954-55 is 9:38 lakhs M.U. (that is, about
132 M.U. for full 12 months) against 17-4 lakhs M.U. for the year

+'1953-54. It appears, therefore, that there has been a fall in out-
turn during 1954-56. The reasons therefore require exami-
nation. The Committee are informed that after Hindustan Anti-
biotics Ltd., took over, the lost ground was more than recovered in
that production in the flrst ten months of 1955-56 was 337 lakh
vials and sales also went up proportionately.

MISCELLANEOUS

39. To increase the out-turn both of the factory and of the Bottling
Plant, the Committee would recommend that a system of payment
of wages to staff based on outtern should be examined and intro-
duced. This is the more necessary as the price of penicillin has been
falling recently and is likely to fall further. It is essential that effl-
cielncy is maintained at a high figure, to make up for the loss in the
value.

40. In respect of the recruitment of staff it appears that the Manag-
ing Director was appointed by the Appointments Committee and
other hig‘h paid officers were recruited through the UP.S.C. The
junior officials were, however, recruited by the Selection Committee
appointed by the Board of Directors. This Selection Committee is
a purely official Body. The Estimates Committee would recommend
that non-officials should also be associated in the Selection Com-
mittees for appointment of officials in the factory. This would enable
peo&)le with outside experience to help the factory in recruiting their
stafl.

41. There is, it appears, a proposal before the authorities for the
introduction of a course of practical training in the factory for stu-
dents of the various Antibiotic. Research Centres. It is also proposed
ta Five diplomas and certificates on the completion of the practical
training. A course of practical training for artisans also is proposed.
The Committee would like to be furnished in due course with a fully
worked out scheme of training. -



13

42. The Committee were informed that samples of the sodium
penicillin manufactured in the Pimpri Factory were tested by Drug
testing laboratories in Washington and London. The Committee
were also informed that the product was as good as any produced in
the U.S.A. and that it was of a better standard than what the British
pharmacopoeia prescribed. The Committee, however, feel that ade-
guate publicity has not been given to the high standard of the pro-

uct. In view of the fact that the product faces keen compefition
from manufacturers of world-wide reputation, very wide publicity
should be given by advertisements and other means to the product
manufactured in this factory to enable it to secure its proper place
in the market.

43. There are at present on the Board of Directors, besides the
Managing Director, representative of the Ministries of Finance and
Production, the Drug Controller representing the Health Ministrg,
the Director of the Haffkine Institute and a representative of INTUC.
The Committee would suggest that representative of the State Gov-
ernment should also be associated in the Board, as this would enable
close touch being maintained with the State Government. The Com-
mittee would also suggest that members of the State Legislature,
and of Parliament may be associated with the Board of Directors so
as to represent the non-official view point.

44. The penicillin that is at present manufactured in the factory
is utilised only in the form of injectibles and tablets. It appears that
the Government of India acting on the report of the Export Com-
mittee on types of Penicillin, do not contemplate manufacturing peni-
cillin ointments. The Committee would suggest that specialists in
skin diseases may be consulted in regard to the therapeutic value of
penicillin ointment, and if their reports are favourable, the manu-
facture of such ointments should also be undertaken in the factory.

45. Two important waste products in the factory, namely, “waste
mycelium” and afluent water would, it appears, be usgful for agricul-
tural purposes after suitable treatment. The Committee would sug-
gest that the examination of this matter may be conducted wit
expedition so that full use of these waste products is made, with
profit to the factory. They would at the same time advise that before
the waste products are put to agricultural or other use, it should be
carefully examined that they do not contain substances defeterious
to soil bacteria, plant or animal life.

46. The Committee were informed that after taking into considera-
tion all the factors affecting the keeping qualities of penicillin, it was
considered most desirable to use ‘neutral’ quality of glass corres-
ponding to the specification of US Pharmacopoeia 13 and 14 type I,
Pharmaceutical grade of glass. For bottling with high speed auto-
matic fillers, it appears that high degree of accuracy of size and shape-
of bottles is required to be maintained and this is possible only if
they are manufactured by fully automatic machines.

The Committee were informed that there was at the time no-
factory in India which manufactured neutral glass bottles by fully
automatic machines for bottling penicillin. The Committee further
learnt that the Board of Hindustan Antibiotics Limited had approved
a plant to give facilities to a glass factory to set up a fully automatie
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machine for making neutral glass vials, adjacent to the Penicillin
Factory. The Committee would suggest that care should be taken
that the arrangement with the glass factory does not result in any
commitments by the Hindustan Antibiotics Ltd., to accept the pro-
duct of the new glass factory regardless of its quality, price etc.,
and that the interests of the company are fully protected.



THE HINDUSTAN INSECTICIDES LTD.
Xn

INTRODUCTORY

47. On the 19th July, 1952, a &})int plan of operations was drawn
uKl by the Government of India, W.H.O. and the UNICEF for establi-
shing a D.D.T. Factory in the country. This was necessitated by the
haﬁe quantities of D.D.T. required for combating malaria and the

ifficulties encountered in importing the same due to the foreign
exchange position, etc.

48. Under the joint plan of operations the UNICEF was to supopbls'
all imported equipment involving an expenditure of about $250,000,
the W.H.O. was to arrange and provide for technical assistance to the
factory at an expenditure of about $100,000 and the Government of
India was to arrange for the provision o&land, building, steam water,
electricity etc. at an estimated expenditure of Rs. 22,45,000 A site
adjacent to Messrs. Delhi Cloth Mills and Chemical Works, Delhi
was chosen for the factory.

49. The construction of the factory building was entrusted to the
C.P.W.D. and was commenced on the 2nd November, 1953.

50. A Company with an authorised capital of Rs. 1 crore fully
owned by the Government was registered on the lst April 1954 for
operating the factory and though the original intention was to have
a capacity of about 700 tons of D.D.T. per year, the design was re-
drawn so as to make the factory capable of accommodating an ex-

anded plant with double the capacity, that is, about 1,400 tons of
.D.T. per annum.

51. Under the malarial control programme which had been launch-
ed by the Ministry of Health the setting up of numerous Malaria
Units at the rate of one unit for a population of about 1 million resi-
dents in the malarious parts of the country was envisaged. It was
the estimate of the Ministry of Health that during the ‘operation’
period of the programme, about 8,000 tons of insecticides would be
required per annum, but that during the ‘maintenance’ period which
would succeed the operation period, the requirements would fall to
about 5,000 tons per annum. The annual requirements during the
latter period would be met partially by 2,000 tons of BHC, leaving a
balance of 3,000 tons to be made up by D.D.T.

52. Since the maximum capacity of the D.D.T. factory at Delhi
even with the expanded plant would be only 1,400 tons per annum,
Government have decided to establish a second plant with the pro-
duction of about 1,400 tons per annum at another sitﬁ

15
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X1
CONSTRUCTION WORK

53. In the report of the Ministry of Production for the year 1952-53,
it was stated that the factory would \go into production before the
end of 1953, but as already stated, construction of the building com-
menced only in September, 1953. It was stated in the report of the
Ministry for the year 1953-54 that the entire plant and equipment
for the D.D.T, Factory suﬁplied by UNICEF had arrived in Delhi
and that it was expected that the factory would go into production
by September, 1954.

»54. In the Report of the Ministry for 1954-55, it was stated that pro-
duétion would commence by the end of March, 1955. It is this last
mentioned schedule that was fulfilled. Actually the factory building
and the installation of equipment and piping were completed only
by the end of 1954. Initial operation and trial run of the plant started
early in 1955 and the first output was available in March, 1955.

55. It is clear from the foregoing narration that the construction
work on the factory did not proceed according to the time schedule
in spite of the changes in the latter from time to time and there has
been considerable delay in working to the targets. The main reasons
for the delay ap(})ear to have been the protracted negotiations that
had to be carried on with D.C.M., time taken for the preparation of
estimates, for obtaining approval thereof by Government and for
observing the formalities of inviting tenders etc. It has been also
explained that non-availability of the requisite quantities of steel etc.
added to the delay in the construction of the structures. All this indi-
cates a failure to draw up a workable plan and to push the work
through expeditiously.

As the UNICEF decided to divert some equipment that was in-
tended for apother country to India, the equipment also arrived ahead
of schedule. Thus for one year the machinery had to be left idle.
The Committee are pained to notice that the feature of delay in carry-
ing out the works is being met with frequently in their examination
of the estimates of State Undertakings and would emphasise the
need for such work being better planned and carried out without un-
necessary delay.

XIv
ESTIMATES OF COST

56. Originally the estimate of expenditure to be incurred by Gov-
ernment on this project was placed at Rs. 22/45,000 but it has now
been revised to Rs. 37,77,000. The excess is not entirely attributable
to the subsequent changes in design so as to accommodate a plant
with double the capacity originally contemplated. The estimate for
equipment has been raised from Rs. 7,16,000 to Rs. 10,33,500 to provide
for a cooling tower and accessories and pilot plant equipment etc.
which, it appears, were not provided for in the earlier estimates due
to an error. On the other hand, the original estimates provided for
Rs. 2,70,000 for installation whereas the present estimate under this
head is only Rs, 86,400. Also the original estimate provided for Rs. 4
lakhs for land and building but the present position is that land has
not been purchased but has only been leased. It has been explained
by the Ministry that this increase in estimate of costs is due to
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inexperience in this matter as this is a new factory of its kind. The
Committee are not satisied with the explanation, as the provisions
referred to by them are in respect of structural works and land etc.,
to which this explanation will not apply. The Committee desire there-
fore to bring to the notice of Government once again the need for
careful estimating of costs as otherwise serious losses may occur.

57. Even after the machinery wa: set up production difficulties
were experienced due to the lack of certain spare parts and the diffi-
culty in obtaining them from abroad quickly. It appears, that while
designing, even the minimum spares were not provided for and this
was not noticed till production began.

XV
BUDQET AND ACCOUNTS

58. Excluding the expenditure of Rs. 16,863,000 being the cost of
UNICEF equipment and the technical assistance rendered by the
UNTAA which had taken over this work from the W.H.O., the actuals
of expenditure incurred by the Government for the past three years
nfanlcli the Budget Estimates for the year 1955-56 on the factory are as

ollows: —

Rs.
1952-53 . . . . . 5,858
1953-54 . . . . . . 3,12,055
1954-55 - . . . . 5 16,00,000
1955-56 . 22,00,000

(Budget Estimate)

The Company came into existence on the 1st April, 1954. The
actual expenditure of the Company for the year 1954-55 and the
Budget Estimate for the year 1955-56, are as shown below: —

1954-55 . . . . Rs. 12,76,683
1955-56 . . . . Rs. 14,82,000

(Budget Estimate).

59. The Company has so far drawn Rs. 27,00,000 (Capital) for capi-
tal expenditure in the form of shares and in addition to this,
Rs. 7,00,000 were proposed to be placed at their dis?osal for working
:xﬁ»enses. The details of the company’s estimates for 1855-56 are as

0

wWS:—
Rs.
(1) Capital Cost . . . . 14,82,000
(2) Raw Materials . . . . 15,33,000
(3) Services (steam, water and power) . 2,74,000
(4) Salaries and Wages . . . 3,00,000
(s) Office expenses . v . . 1,14,000
{ (6) Maintenance of building & plant . 78,000
TotAL . . . 37,81,000

—————
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60. The expenditure of Rs. 5,858 in the year 1952-53 represents the
freight etc. of the equipment supplied by the UNICEF. In the year
1953-54, the expenditure was much less than was anticipated before
the year began, as the construction works started very late. The bulk
of tge expenditure of Rs. 3,12,055 in that year represents the cost of
construction work in progress. The actual expenditure of Rs. 12,76,683
of the company for 1954-55 represents the expenditure on buildings,
plant, machinery, raw materials, office expenses etc. during the cons-
truction stage. The budget estimates for 1955-56 have been prepared

{)&‘ovide or the completion of the work in progress on factory

to
bui ings and plant, machinery as well s for residential accommo-
dation for staff.

61. A statement comparing the Budget and Revised Estimates with
the actual expenditure in 1952-53, 1953-54 and 1954-55 is placed at
Appendix VIII. It will be seen therefrom that there has been consi-
derable variation in each year.

XVl
TECHNICAL ADVICE

62. The factory has also had some difficulty in respect of the techni-
cal advice contemplated under the joint scheme of operation owing to
the curtain of secrecy in which D.D.T. production is shrouded in
Western countries, due to which the key technical staff could not be
given an oylportunity to gather a first-hand knowledge of the opera-
tion of such a plant. Some of the features of this plant were new
even for the advisers made available to the factori y the UNTAA.
It is surprising that this was not visualized when the agreement was
entered into. The Committee would suggest that in future it may
be ensured that the technical advisers appoined under any agreement.

whatsoever it be, are aware of all the detailed technical matters
connected with the agreement.

Xvi
LAND FOR THE FACTORY

63. In regerd to the location of the DDT plant at Delhi, it ap-
pears that difficulties have been experienced in acquiring the land
on which the factory is at present situated. The Committee were
given to understand that the present location was chosen because
of the avazilability of the raw materials, namely sulphuric acid
(oleum) chlorine and benzene. An agreement was entered into
with the D.C.M. Chemical Works in Delhi for the supply of raw
materials and thereafter construction of buildings commenced on
5 acres plot of land in the neighbourhood of the Chemical Works. It
appesrs, however, that before undertaking the work, full examina-
tion of the ownership of the land was not made and the terms of
agreement for the purchase or taking the land on lease were not
finalised. It is surprising to note also that the exact locztion of the
site should have been included as an item of the agreement be-
tween the Government and the International Organisations, even
before the negotiations with the D.C.M. Chemical Works were con-
cluded. This, apart from being unnecessary, could certainly not
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have been of help to Government in its subsequent negotiations with
the D.C.M. Chemical Works who were in a favourable position in that
they were aware that Government was already bound to take up
the site, and were depending on the Chemicaf Works for the raw
materials for the factory. It has also been subsequently brought
to the notice of the Committee that even while the ownership of
the land hezs been in dispute and while attempts are being made
by the Ministry of Health through the Delhi Improvement Trust
to obtain the land for Government, a payment of Rs. 4,000 has been
made to the D.C.M. Chemical Works as a part of the lease charges.
The Committee do not see the need for this payment. The Com-
mittee have been assured that this will not stand in the way of
the final decision regarding ownership and that there would be no
difficulty in recovering the amount if it is subsequently found that
the D.C.M. are not competent to give the lease. The Committee
would suggest that this matter should be examined in detail to see
whether the interim payment to the D.C.M. Chemical Works was
necessary, especially when the matter was already engagin% the
attention of another Ministry. Steps should also be taken to fin-
alise early the transaction for acquisition of land whether on pur-
chase or on lease.

64. In regard to the location of the factory, a further point re-
quires mention. When the original plan of operation was finalised
and the estimates of cost drawn up, the question of providing resi-
dential quarters for the staff was not taken into consideration.
Subsequently it has been decided to build quarters for the staff.
But in view of the fact that the factory is located in a very highly
industrialised area, considerable difficulties have been experienced
in obtaining suitable land as near as possible to the factoxz for this
purpose and the aid of the Delhi Improvement Trust has had to be
sought. The matter has not yet been finalised but it appears that
the Delhi Improvement Trust has recently made an offer of 5%
acres of land which the fact ropose to accept for gutting up
quarters. The Committee would observe that care should be taken
in future to see that such important factors in location of ihe site
of a factory are given full consideration before a decision is taken,

Xxvia
ORGANISATION AND STAFF

65. A statement of income and expenditure incurred during the
period of construction and trial operations, that is, from 11-3-1954
to 31-3-1955, will be found in Appendix IX. It will be seen that out
of the total expenditure of Rs. 3,31,846 incurred during this period,
a sum of Rs. 152,156 wsas spent on establishment including house
rent allowance but excluding wages and travelling allowances,
which take up another Rs. 24,586. The proportion of establishment
charges is nearly half the total charges for the year and it has been
explained by the Ministry that this is on account of staff for super-
vision of the buildings and for being trained to take up production
in the factory. The proportion that wages and salaries bear to the
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total expenditure during 1954-55 and 1955-56 (upto January 1856)
is as follows:

1954-55 Percentage 1955-56 Percentage
on total

on total
Rs. Rs.
Total expenditure . "3,31,846 12,28,754
Wages . . . 19,958 6% 48,885 3'9%
Salarigs . . 1,52,156  45'8% 1,87,159 15-23%

The Committee, however, consider that the percentage of salaries
even during the year in which production has been undertaken,
namely 1955-56, is rather high. They would suggest therefore that
the Technical Committee which they have suggested in the case
of the Hindustan Anti-biotics Ltd., consisting of Chemical Engi-
neers, Cost Accountants and trained Administrators should be asked
to examine the number of staff in the various categories in this
factory and also to see that the number of supervisory and clerical
posts is not excessive. A statement showin% the various categories
g{f staff in the Factory and their number will be found in Appendix

66. In this connection, the Committee would refer to the pay and

fﬂlowances of the Managing Director which are at present as fol-
ows : —

Pay . . . . Rs. 2,250 per month
Conveyance Allowance . . . Rs. 150, »»
Entertainment Allowance . . Rs. 150 »

The Committee have been informed that payment of the conveyance
and entertainment allowance is a part of the contract with the
Managing Director but they are not satisfied with the need for the
payment of the same. In regard to the entertainment allowance,
it has been explained that the Managing Director of the Factory has
to incur some expenditure on the entertainment of important
visitors to the factory etc. This, however, is an item of expendi-
ture not peculiar to this factory alone and the Committee realise
the need for some such expenditure being incurred. But such ex-
penditure should be treated as an expense of the factory to the ex-
tent that it is actually incurred and there is no need for payment
of a fixed amount of allowance to the Managing Director. The
Committee would suggest that such allowances, wherever paid,
glay now be reviewed and, as far as possible, the payment with-
rawn.

XIX
AGREEMENT WITH THE D. C. M. CHEMICAL WORKS

67. For the supply of the raw materials—Chlorine, Sulphuric
Acid and Alcohol—to the D.D.T. Factory, an agreement has been
entered into with the D.C.M. Chemical Works. Besides these raw
materials, the D.C.M. Chemical Works are also to supply water and
steem under the agreement. The agrgement is to remain in force for
a period of six years from the date of commencement of supply.
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68. The Committee have examined the terms of the agreement
and have noticed certain points to which they wish to draw at-
tention. The Committee would have liked to have referred to cer-
tain details in the agreement in this connection; but it has been
represented to them by the Ministry that it is not usual for business
concerns to make public such details, including the prices at which
the raw materials are purchased by them and the waste products
are disposed of. Though the Committee do not accordingry give
the details of this agreement in this report, they feel that such an
argument should not be held to apply to nationalised industries.
In such cases, the Committee consider that publication of such
details would also have a salutary effect in that it may lead to correc-
tion of any unfortunate featunes that may appear in these agree-
ments. The Committee would, therefore, recommend that Govern-
ment should, as soon as practicable, place a copy of the agreement
refered to in this Report on the Table of Lok Sabha and should also
take steps to make public other such agreements as far as possible.

69. One of the important raw materials to be supplied under
this agreement is chlorine which is obtained as a by-product in the
manufacture of caustic soda by the electrolytic process. For every
10 tons of caustic soda produced by this process, nealéliy 9 tons of
chlorine is obtained and as the latter is a substance difficult of dis-
posal and has not much demand in the market, the production of
caustic soda is, it is understood, limited by the extent to which
chlorine could be disposed of. The Committee understand from
the Ministry of Commerce and Industry that the current indigenous
capacity for the production of caustic soda is 37,700 tons by the
electrolytic process. In 1955 the production by this process is esti-
mated to be only about 30,000 tons due to the difficulties arising
from the disposal of the co-product chlorine. The present require-
ments of chlorine for various purposes in the country is of the order
of 20,000 tons per year. Even with the production of only 30,000
tons of caustic soda, the amount of chlorine produced 1s about
26,000 tons. The full capacity of the electrolytic process of caustic
soda plants in the country is, therefore, not utilised and very large
quantities of caustic soda are still imported as may be seen from
the following import figures: —

Year Quantity in tons Value in rupees )
1953-54 49,361 2,82,97,379
1954-55 49,257 3703989:5 19

1955-56 (April
1955 to Sept.
9155—6 months) 29,919 1,72,60,127

Ordinarily, therefore, it is a matter of great advantage to the pro-
ducers of caustic soda by the electrolytic process, if the chlorine
produced as a co-product is taken off their hands and they are able
to find purchasers for large quantities thereof.

70. In the light of these facts the Committee have examined the
rice at which chlorine is being purchased by the D.D.T. Factory
rom the D.C.M. Chemical Works. Under the terms of the agree-

ment, variations in the price should be claimed if variations occur
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in the price of the raw materials and other costs. It appears that
ithe market price of chlorine has been registering & fall
since 1953, as 18 noticed from the rates at which the substance
has been disposed of by the D.C.M. Chemical Works to their other
customers. Apparently also the production of caustic soda and
consequently of liquid chlorine has been stepped up by the D.C.M.
Chemical Works as a result of the agreement enabling them to
dispose of large quentities of chlorine to the D.D.T. Factory since
1953. It appears, however, that due to the peculiar terms of the
agreement, the D.D.T. Factory is unable to obtain the benefit of
the fall in the market price and to effect & reduction in the rates

at which chlorine is being purchased by them. This has been oc-
casioned by the term of the agreement which permits variation in
price only when variation occurs in cost of raw materials and in
other costs. It is unfortunate that the provision for variation in
prices has been made on this basis since the price of chlorine is
determined not by the price of raw materials or other costs, but is
determined by other factors. The agreement should have provided
for a reduction in costs due to those factors which necessarily
determine the price or should have at least provided that the rate
charged to the D.D.T. Factory who are pftbably the largest single
consumers of the chlorine produced by the D.C.M. Chemical Works
should not exceed the rate charged to the other customers of the
D.C.M. Chemical Works. The Committee have been assured that
the relevant clause in the future contracts will be drawn up

correctly.

71. The Committee are unable to understand why these factors
were overlooked in fixing the price under the agreement, or in work-
ing out the formula for variation in prices. The Committee would
suggest that this matter should be examined by Government as also
the action to be taken against the officials responsible therefor.
While, as stated earlier, the Committee do not wish to disclose the
price at which chlorine is being purchased by the D.D.T. Factory,
they have reasons to believe that at the current market prices at
which chlorine could be obtained, the loss to the Factory on this
account would be over rupees two to three lakhs annually.

72. It appears that one of the important factors which influenced
the decision to locate the D.D.T. Factory at the present site was an
understanding that the D.C.M. Chemical Works would take over the
Hydrochloric Acid which is produced as a by-product in the manu-
facture of D.D.T. But this unfortunately was not made part of an
agreement simultaneously with the agreement for the supply of raw
materials before the work was undertaken. When the production
commenced in the factory, the D.C.M. Chemical Works was asked
to take over the waste Hydrochloric Acid, but they were reluctant
to do so. After considerable persuation, it appears that an agreement
has now been reached whereby the D.C.M. Chemical Works are to
take over all the Hydrochloric Acid produced in the D.D.T. Factory
in the first six years. It has been represented to the Committee that
it would not be in the public interest to make public the price at
which the Acid is being disposed of, but the Committee would point
out, nevertheless, that it is advantageous to the D.C.M. Chemical
Works. The Committee understand that the sale to the D.C.M.
Chemical Works has had to be arranged on such terms as otherwise
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the disposal of Hydrochloric Acid would constitute a problem to the
D.D.T. Factory. It appears also that the D.CM. Chemical Works
would be in a position to utilise the acid now supplied to them in
the manufacture of Di-calcium phosphate which is a useful fertiliser
and that the cost of supply of the acid is quite economic for this
purpose. The Committee are of the view that had Government
insisted upon the agreement for the disposal of Hydrochloric Acid
forming part of the agreement for the supply of raw materials by
the D.C.M. Chemical Works, they would have been in a position to
obtain a more favourable rate for the acid. In that case Government
would not have been placed in the unfortunate position of having
to enter into negotiations with the D.C.M. Chemical Works, when
the latter knew that the D.D.T. Factory had no other way of disposing
of this material if the D.C.M. Chemical Works refused to take the
material. The Committee would like this matter to be examined
as also the action to be taken against the officers responsible for not
having finalised this agreement for the disposal of waste product
along with the agreement for the supply of raw materials.

73. In this connection the Committee would also refer to a state-
ment made before them by a non-official witness who is a Chemical
Engineer and has also a first hand knowledge of heavy chemical in-
dustry that by installingraditional equipments worth about a lakh of
rupees on]l}' in the D.D.T. Factory, it would be ible for Govern-
ment itself to undertake the manufacture of Di-calcium phosphate,
a useful non-nitrogenous fertilizer. The Committee are also informed
by Government that the matter was considered but was dropped as
the prospects were found unpromising. The Committee would,
however, recommend that the matter may be examined de novo, in

view of the expert opinion expressed before them.
XX
BOARD OF DIRECTORS

74. As at present constituted, the Board of Directors of the D.D.T.
Factory includes a member who is at the same time Director of the
Managing Agents of the D.C.M. Chemical Works Ltd. The latter
firm is a supplier of raw materials to the D.D.T. Factory and is also
a consumer of the waste products, etc. of the D.D.T. Factory.
Moreover, the D.C.M. Chemical Works is an interested party in the
matter of dispute about the ownership of the land on which the
D.D.T. Factory is situated. The question has therefore been examined
by the Committee as to how far it is proper to have on the Board
of Directors of the D.D.T. Factory, a Director of the Managing
Agents of the D.C.M. Chemical Works Ltd. The Committee have
been informed that the appointment of the Director has not in any
way affected the working of the factory and that when matters
affecting the transactions between the factory and the D.C.M.
Chemical Works Ltd. come up for discussion, the concerned Director
is usually not present. The Committee have also been informed that
this particular Director had been appointed with a view to providing
to the Board of Directors the benefit of advice of a person with con-
siderable experience in business especially in the matter of chemicals,
etc. The Committee would observe that while they entirely agree
with the need for appointing Directors with business experience,



24

etc. in this particular case, however, from a perusal of the minutes of
the Board of Directors, they are not satisfied with the arrangements,
as very important subjects connected with the supply of raw materials
of the factory and the disposal of the waste products have come up
frequently and there has been considerable difference of opinion
between the non-official Directors and the other Directors in these

matters. The Committee would suggest that this matter should be
reconsidered by the Ministry.

BALVANTRAY G. MEHTA,
Chairman,

Estimates Committee,
New DELHI;

The 10th April, 1958.



APPENDIX 1
(Vide para 2)

JOINT PLAN OF OPERATIONS BETWEEN THE GOVERNMENT
OF INDIA, THE WORLD HEALTH ORGANIZATION AND
THE UNITED NATIONS INTERNATIONAL CHILDREN’S

EMERGENCY FUND.
FOR

AN ANTIBIOTICS PLANT IN INDIA

The Government of India (hereinafter referred to as “the Govern-
ment”) represented by C. C. Desai, Secretary to the Government
of India in the Ministry of Works, Production and Supply and The
World Health Organization (hereinafter referred to as “the Orga-
nization”) represented by C. Mani, Regional Director for South-
East Asia, and the United Nations International Children’s Emer-
g ncy Fund (hereinafter referred to as “UNICEF”) represented by

. M. Kenny, Director, Far-Eastern Headquarters.

Desiring to obtain mutual agreement on a plan of action con-
cerning an antibiotics project for India, particularly with re-
ference to the objectives and scope of the project and the responsi-
bilities which shall be assumed and the materials and services

which shall be provided,
Declaring that these responsibilities shall be fulfilled in a
spirit of friendly co-operation,

HAVE MUTUALLY AGREED TO A PLAN OF OPERATIONS
as follows :—

PART I—OBJECTIVES

The W.H.O. and the UN.LC.EF. having at the ret%t;est of the
Government of India, given careful consideration to necessi
and desirability of establishing a plant for the manufacture of g
cillin and other antibiotics which have become potent weapons in
combating infections of the human body by susceptible organizms
have agreed to extend to the Government of India all cooperation
necessary for achieving the objectives, which are :—
(1) to produce penicillin most economically as a national
enterprise on a sound business basis but entirely on a
non-profit making basis ;

(i) to maintain a supply of penicillin and other antibiotics
for purchase by state and municipal hospitals for free
treatment of patients particularly women and children ;

(iii) to produce for use in India, penicillin of the best quality;
(iv) to produce other antibiotics ;
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(v) to contribute to the long-range development of biological
skills in India by establishing skill in the scientific field
of antibiotics and thereby sustaining the production
efficiency of the project plant, and to render the coun-
try eventually self-s ent in this science without
dependence on foreign help ;

(vi) to collaborate with the international agencies from whom
financial assistance has been obtained from for the
project, viz.,, UNICEF and W.H.O. developing technical
Yrooedure mutually acceptable to the vernment of

ndia and WHO, maintaining a policy of free availa-
bility of technical information and training facilities
for further projects and providing for free distribution
to children in India under arrangements mutually
satisfactory to the Government and UNICEF ; and

(vii) to develop in India an important centre of research and
training in the antibiotics field.

PART II

The Government shall set up the requisite machinery for the
purposes of assuming administrative, organisational and financial res-
ponsibilities and shall own and control the project entirely. In
setting up this machinery, the Government wi give full considera-
tion to any suggestions which WHO and UNICEF might take. In
the event of any changes becoming necessary or desirable at any
subsequent stage, the Government will give full information to
WHO and CEF.

2. It has been estimated that the equipment provided by UNICEF
and the technical assistance given by O will produce penicillin
OF a scale which will reach, through successive stages, the target
of 750,000 mega units per month. In appendix III costs have, how-
ever, been estimated, for the present, on the basis of a grod'uction
of 4,00,000 mega units per month, but this estimate will be revised
with changed rates of production.

3. It has been agreed that the aglant be set up near Dehu Road,
District Poona, subject to technical examination.

4, Estimated Costs
(a) Capital costs to Government of India

The Government shall provide the land for the factory and other
buildings necessary for running it. It shall also provide buildin,
and fittings, administrative offices, laboratories, pilot l_s)lants, work-
shop and other services, such as Steam Plant, ectric substation,
sewage disposal, and water, etc. The estimate for providing these
is Rs. 1,29,13,000/- or about bs. $2,750,000 plus capital investment to
provide facilities for water. This estimate includes capital cost of
residences which are, however, self-supporting, and do not enter
into the cost of penicillin.

(b) Capital costs to UNICEF

UNICEF will supply all the imported equipment (subject to
adjustment by engineering team) as shown in % endix II of the

ue of U.S. $850,000, subject to review by WH CEF techni-
cal team and Government.
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v/¢e)! WHO ‘will ‘srrange’ and provide te¢hnical aslstence as ‘de-

tailed in “Appendix TV involving ah ‘expenditure of $350,000 being
the cost ‘of ‘éxpert technical persunnel and trdining schezhe etc

" (d) Protyction Costs AR ‘

Operating ‘costs are the responsibillty of the Govemment which'
wiill guynish ‘working capital. + An ‘estimated overail’ avemgo Proéx:
dyction cost of about Annas two (2,58 U.S. Cents) per ‘units
i§ $hown'in Appendix III. This figure is based o production of
400,000 mega  units monthly but may be’ hlgher or lower,. as pro-

dyiction’ varies. Production costs will be fixed intlusive of normal

costing items on sound business pracedure. In addition to charges
indicated in Appendix III, thpse costs shall provide for deprecia-
tion, replacement rese*rvéd resulting from ‘norttial’ w@dr aﬁd tear
and/br *plant becommg obsolete '

(e) If the Project, does not come u:p 10 ex tatlons at any stage
in the metter of guality, quantity or.cest of production, the three
parties shall. meet together to review the. position and shall de}nsa
ways and means to ensure the success: of the Projeot. i

- §.-Target Time Schedule

“SWhile ¢ is' realised that uncertaintie’s e‘xist ‘ds to- the ﬂmé éf
availability of ‘technical team, delive ipmetit ' a d ‘bujlding
prograxime’ on site, i has beeq tenta vely féraeu 't‘hét‘ ta g'ét &dt
rﬁ‘dy ‘be schetluled as folIOWS — '

Spemﬁmunns completed andpromreménr 5 il e e

egun . ° ¢ P By Wber /195(. Toroen

;.. The last. ordeg to be placed. . . . -va)’s-Dme 3%, 395K.
o Erelivery an U.S. completed by supphers. ' By Decemnber 31, 19581

e

" Bullding o be feady ... By Jewery'sh, 1980
Equipment delivered at SITRA NSRS G Bt R
/lanosite e v+« ByApril1,4953. "

o ‘Bréction completed . L . By October ¥, 19%3.
Pmdumgn ‘started: ., . . . By Dcoerph;r Xb 1953,
o Plam in. full prodllcmon SRR ;By Deccmbdr 5!.(!934 o

[TV

I PART IMOMMITMENTS OF PARTIES AR

Sty 1.

Commitments of the Org?msatlon ‘

1. In consultatlon w1th the Government of India the Organiza-

tioh will; in accordance 'with BCOSOC Résolution No: 232 (I&) and

its staff rules, provide such of the l'bllow{ng prieject Wml as
may be, foun;l to be necessary : ‘ e

“Oheé 'ljﬁ)dhbﬁdn ehgineer S S N S TP R P ";'. .

'One’ design’ engineer. U

..One, construction engineer, ' e

', :One.miechanical engineer. - . :

2 'I‘hé ofganisition Wity further provi’de such hbadquarwrs 'tech-

nical personnel for' opeéfating guidande on  specific sections 'of the
operating process .as may be found necessary from time to time.
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3. The Organisation will provide all necessary technical know-
ledge so as to ensure that the quality of the penicillin produced in
the project is equal to the best quality anywhere produced.

4. The Organisation will arrange the training of persons selected
by the Government of India at its expense. Such trainees would
be in the service of the Government. The trainees will be select-
ed by Government of India in consultation with the Organization.

5. The Organization will award fellowships in accordance with
and subject to the rules and regulations governing the Organiza-
tion’s fellowship programme over the period of the Agreement to
provide supplementary study and training of scientific personnel in
connection with the operation of the plant.

6. The control of the project will nest entirely with the Gov-
ernment of India. The organization will collaborate with the Gov-
ernment on technical aspects of the ﬂproject; and will advise them
on technical qualifications of the staff to be employed by Govern-
ment for the project. Gowvernment will consult the Organization
betore appointing any technical members to the authority set up
for administering the project.

7. The personnel furnished by the Organization will normally
function in any advisory capacity, but may at the request of the
Government undertake technical and operational direction on its
behalf until transfer of responsibility is accomplished as provided
below. Such personnel will be under the Administrative Control
of the Government though they would continue to be on the pa
rolls of the Organization, bearing in mind the technical responsibi-
lity of the Organization for the project.

8. If operaticnal direction as indicated in paragraph 7 is under-
taken, it will be with the understanding that gradual transfer of
technical and operational direction will be made to the personnel
assigned by the Government.

9. The Organization, from its Technical Assistance Funds will
make available for the various technical aid items involved, project
personnel (exclusive of headquarters personnel) Travel expenses,
allowances and training costs a sum upto U.S. $350,000. This sum
of $350,000 is a starting figure and WHO will, in the event of
necessity, seek further allocation. This allocation will be used
exclusively for personnel workigg on this project. Trainees from
other countries would be financed separately.

II. COMMITMENTS OF THE GOVERNMENT

1. The Government will assume responsibility for the ownership
and management of the project.

2. The Government will provide all necessary lands, buildings
and all materials for the construction of the plant and its subse-
quent operation excegt those provided by CEF as specified in
Part II, paragraph 4(b).

3. The Government will be responsible for the provision of
appropriate offices, expendable office material and fixtures secreta-
rial help and other facilities to be mutually agreed upon for the
international personnel employed on the project.
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. 4 The Government will consult the Organisation on technical
aspects of the composition of the particular authority set up to
administer the project as also on desirable qualifications for tech-
nical persons appointed to such authority.

9. The Government will agree to and work out with the Organi-
zation and UNICEF mutually satisfactory implementation of the
conditions expressly stated by the Executive Board of UNICEF
when allocating the financial help for the purchase of equipment
and supplies. These conditions are recorded in paragraphs 55, 50
and 51 of the report of the Executive Board of CEF at its 70—
73rd meetings held on 27-28 November, 1950. The paragraphs are
reproduced as Appendix V to this document.

6. In conformity with the undertaking of paragraph 4, the
Government will undertake to provide the total funds estimated in
Appendix I as “Capital Costs to Government of India according to
the following target schedule. Within 30 days of Signing Plan of
Operations Rs. 5,00,000 as required by contracts as follows:

Within the period July 1951 to December 31, 1952 Rs. 45,00,000
Within the period Nov. 1952 to March 30, 1953.

Erection of equipment .. 20,00,000
Working Capital .. 20,00,000
Residential buildings .. 24,00,000

It is not intended that the amounts would have to be placed at the
disposal of the project authorities but that the Government of India
will finance the project upto these limits, if required.

7. The three parties recognise the building and services costs in
Appendix I as reasonable estimates and Government will undertake
to provide funds to complete these items.

8. The Government will collaborate with the Organization on
technical process methods, to exchange knowledge and personnel
with other production centres and the International Research Group
being developed by the Organizetion and to accept trainees frem
other countries.

9. The Government will undertake to issue necessary licences for
construction and production for any or all materials requiring
such licenses.

10. In accordance with the conditions set forth in the action of
the Executive Board of UNICEF [see paragraph 55(e) Appendix V]
the Government will undertake to provide, free for distribution
without cost to children and pregnent and nursing mothers in India
not less than $850,000 of penicillin computed at the cost of production,
to be made available in five equal annual instalments beginning one
year after production reaches 400,000 mega units per month,
Distribution will be made, as with other UNICEF supplies, on a Plan
tn be agreed between UNICEF and the Government,

11. Except for the provision stated in paragraph 10, the Govern:
ment will undertake to sell the entire production of the plant at cost.
Distribution will be made in the following order of priority.

(1) to the Government of India and State Governments in
India with first priority to institutions serving mothers
and children;
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' (2) to non-governmental hospitals and other agencies es-
-pecially those serving mothers and children, and

(3) to commercial channels with adequate provision for control
of price paid by the consumer.

12. The Government will continue to operate the project at
capacity and expand production of penicillin, and other antibiotics
subject to considerations economical  production costs and
tontinuéd demand.

IIL. COMMITMENTS OF UNICEF

In consideration of the undertaking by the Government set forth
in part III, paragraph II'5 of this document UNICEF undertakings.

(1) to furnish essential imported equipment wupto the value
authorised by the Executive Board, of U.S. $850,000 a
tentative list of which is set forth in Appendix II, subject
to review by the Organisation and Government. It is
expecled that the amount U.S. $850,000 will be adequate
to cover all necessary imported equipment. Procure-
ment will be done by UNICEF and they will employ the
usual safeguards for satisfactory quality of equipment;

(2) to pay transporteztion of all such equipment to delivery on
the wharf at the port of Bombay, and

(3) to delivery this equipment as spedily as possible, subject
to export permits and delivery schedules.

PART IV—PATENTS

WHO have made inquiries, have taken legal advice, and zre
assured that no royalty payments whatsoever are involved in the
working of the project.

PART V—-DURATION

I. This Joint Plan of Operations shall come into effect when
signed by the three parties concerned. IN WITNESS whereof the
undersigned, duly zuthorised for that purpose, have signed this Plan
of Operations done ‘in triplicate at New Delhi on the twentyfourth
day of July, 1951.

For the Government of India Sd/-C. C. Desai
Seccretary to the Govt. of India
in the Ministry of Works,
Production and Supply.

For the World Hecalth Organisation. Sd/-C. Mani
Regional Director,
R South East Asia,
For the United Nations Interhational
;; Ghildren’s Emergency Fund. Sd/-S. M. Kecny,
N Director of Far East
+.Headquarters,

¢
i
EERTON



APPENDICES
Lt
PENICILLIN PRODUCTION COSTS TO GOVERNMENT OF INDIA
1. CAPITAL COSTS | |
A. Plant '

[All expenditure on lands, roads and ‘mj.lglinqs (factory and
residential), inclusive of electrical, water supply and drainage
installations as detailed below, but excluding imported machinery,
-equipment and fittings of a specialised character like air condi-
tioners. and laboratory equipment].

Rs. Rs.
1. Land Development. . . . . 1J,00,000
2. Buildings and Fittings—

Penicillin Plant (area 33,000 sq. ft.) . 23,48,000

L)
Stores (area 14,000 sq. ft.) . . . 3,11,000
Administrative (5,000 5q. ft. ) o . . 1,32,000
Laboratories « 5 « « . . 6,69,400

Pilot Plant . . . « « 3,18,000
Workshop . . . . . . 2,10,000
Precautions for Black cptton, . e . s . $,00,000 44,48,400

3. Services— .
Steamn plant 3,000 lbs. per hour complete . 3,50,000
Electric 2500 K.W. sobstatfon = . =~ . 2,79,660
Sewage disposal . . . . . 2,50,000

Water not estimated . . . . . 8,70,000
4. Erection costs (Estimated) . . . '20,00,000

. 84,58,400
B. Residences ( for 250 employees ) K

‘A’, ‘B, ‘C, and ‘H’ Types (Indian

Government) . o . . N 24,55,000
II. WORKING CAPITAL (for raw materials,
operating expenses, say for 4 months). 20,00,000
TotaL CaprTAL CosT . 1,29,13.400
(US $ ap.proximately . 2,750,000)
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APPENDIX I
Penicillin Production Capital Costs to Unicef

(All imported equipment, machinery and fittings for the Penicil-
lin Plant, including a Pilot Plant and Laboratories and Workshops
of which the following list is not exhaustive and is subject to fina-

lisation by the Technical officers of the WHO and the Government
of India).

A. PLANT EQUIPMENT

Two

Four
“Two

“Two

“Two
“Two

“Two

“Twelve

Six

Six

Capacity :

3600 billion units to start witn per year rising to
9000 billion units per year.

Air Supply : UsS. §
25 X 25 X 19 PRE Ingersoil-Rand single-stage double-

acting, horizontal, duplex air-compressor with §

stage clearance control to give full 3/4, 1/2, 1/4

and no load operation. . . . . 42,600

3 PLH Air Filters . . . . . 736
G.E. so00o H.P. 214 RPM unity power factor 440

volt 3 phase 50 cycles, 50° rise, engine type syn-
chronous motor with motor rotor mounted diréct-

ly on Compressor shaft between frames. . . 12,102
Motor generator sets to furnish excitation for syn-

chronous motors. . . . . o . 1,724
Semi automatic reduced voltage starting panels. 4,920
282 PL 12 Aftercoolers, each with automatic

moisture trap . . . . . - . 5,124
B 11 size 66" X 18’ vertical ASME» Air ivers

complete with safety valve, pressure gauge

and drain valve . . . . . . 2,670
Built-to~order Glass wool air filters . . . 6,000
Accessory piping for the air lines . . . 10,000
Fermentation :
9’ X15" Pencillin fermentation tanks approx. 5000

gallons capacity, 304 stainless steel, with cooling

coils, complete according to standard design;

with turpomixer, complete with drive and 15 H.P.

Motor. . . . . . . . 1,04,200

3’'.6"x6' 6", intermediate tanks of standard design,
"’500 gallons capacity made of 304 stainless steel,
i ‘complete with agitator and motor (5 H.P.) . 32,000
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Six

Six

Twelve

Six

One

One

One

One
‘One

Two

“Two

33

Fischer and Porter Fig. No. 4520 K size approx.
No. 11 connection size 3° Magna Bond, Ar-
moured Flowrator, smtablc for clear air at 50 lbs.
pressure, at approx. 70°F, and having max. flow
rate of 500 c. f. m. . . . . .

Fischer and Porter Fig. No. 4520 flowrator as
above described but with max. air flow of 50
cf.m. and so Ibs. pressure. . . . .

No., JM 223 Taylor Two pen recordmg thermo-
meter one having range 0—200° F, the other hav-
ing range 130—350° F as per 24 ’hour chart No.
OP. 3458 with 3/4 NPT union connection stain-
less steel bulbs 33° long, each tube system to have
10 ft. of S.S. actuating capillary, with 24 hour
soring wound clock complete with 1000 charts

each and ink sets. . . . . ’ .

Recording thermomctcrs as above described with
range of 0—212 °F with 24 hour chart with 3/4"
NPT union conneéction'ss. bulb 33” long and
20 ft. accuratus capillary with 24 hour clock thh
500 charts each. . . .

No. 4060 bar Nun Agitation machine with plain
table app. 3°6"X6’ complete with Roevos
variable speed drive and 1 HP 440 volts. 3 phase
so cycles motor (S. G. Bump Co 431-437
S. Glinton St. [Chicago) .

2000 gallon single shell S.S. Kettle vmh agitator,
cheating coil, complete with motor. .

5000 gallon S.S. tank as above with motor and
agitator complete . . . .

Centrifugal broth pump as in extraction unit . .
Centrifugal pump as cloudy filtrate pump

soo gallons (3’ 6" x s’ 6°) oil sterilising tanks
with heating coils and agitator . . .

Piping, valves etc. . . . . ’ .
Filtration :

4' dia.x2' face Bird-Young Universal Penicillin
filters, according to the standard design, with the
cylinder and end rings to be made of 304 stainless
steel, filter media is to be 150X 150 mesh type 316
stainless steel, the tank is to be of steel with 3
drawin, the filter is to be driven by Westing-house
1 H.P. 3 phase, 50 cycles 440 volts. variable speed-
meter (splashproof), with rheostat and switch
(packed for expert) . . .

43,396

1,608

840
8,000
4,134

400

8,264
12,000

14,774
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Vacuym pumps each 14"X5"fo run at 400 'RPM
each driven by 15 H}’ 440 volts, 3 phase, 50
cygles motor. e e e

Filtrate exhaust pumps. No. 15 DPL Labour
Self-priming pumps with 440 volts 3 phase 50
cycles all cast iron with R-§5 impellor

Slurry Pump centrifugal pump No. 300 RVL In-
gersoll-Rand all from with HP, splashproof
motor, for pumping slurry from the fermentor
to the filter . . . .

Spares for the above . . .

Type 304 stainless steel fixed tube sheet heat ex-
changers having 138 sq. ft. condensing surface
model rorr with polished tube sheet bonncts
(Pﬁludlel’) ‘e . . . . .

Glass-lined single shell storage tanks, 1500 gallons
capacity (Pfaudler) . .
Piping and valves . . .

Bxrraction ;

Padbielniak Counter-current  Centrifugal extrac-
tors complete with broth pumps, solvent pumps.
acid pumps, drive motors, broth, solvent, acid
rotameters, piping and valves, ‘HH recording
(not controlling) back pressure regulators ‘etc.,
wnh spares (see proposal for details)

Sharples Super Centrifuge with one separating and
one clnrifymg bowl, . . . . .

n‘r:{pe 304 stainless steel vessel with mill
etted clamped top model +255 (max.
int. pressurc 20 psig; and max. jacket pressure
of 45 tﬂgsxg) complete with impeller type agitator
adjustable baffle, PD 'moter drive; 1/3 HP,
440 volts, 3 phase 50 cycles 1500 RPM
explosion-proof motor ; 3° flanged gate valve for
bottom outlet and spare -pinions to give 60, 50
and 40 RPM of agitator . . .

soo gallons stainless steel tanks with conical bottom
and sight glass valve, and with agitator and explo—

sion-proof motor. . .

200 gallon tyFe 304 stainless steel jacketed clamped
top model 359 vessel complete with impcller
_type agitator with 3 HP explosion-proof motor,

"'bottom opening fitted with a gate valve, 3
spare pinions to g:ve an agitator speed of 60, so
and 4o RPM.

3,336

1,158

418
34

3,630

14,000
3,000

91,000

4,800

1,370

4,000

2,126
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100 gallon type 304 stainless steel - clamped -
model 351 complete with impeller type agltatou'
with 2 HP explosion-proof motor; 3% flanged
gate vdlve for the bottom outlet, 3 sparé pinions
for 60, 50, 40 RPM of'the agitator . '

Sparkler filter, 1SD.6 with extra sct.of short tie rods,.
complete with pump and explosion proof-motor. .

5000 gallon mild steel closed tank for storage of orga-
nic solvent (8’X14’) with two manholes .

1400 gallon mild steel doeed. tank for: organic solvent
storage (5" X 10") with 1” inlet and 1 bottom out]ct

750 gallon closed stainless steel wash tank  with
manhole and cover (4'x816") with dgltdtor and
cxplosion~proof motors. . . . .

750 gallons glass-lined steel plain ¢losed welded
vessel 60" 1.D. X 60" straight side having 18" man-
hole with impeller agitator 6 HP' motor with
teflon gaskets. . . .

Filling and Packaging:

Still of 100 gallons per hour Lapa( |ty with 500 gdllon

tank” . .
Bottle washing machine
Sterilisers
Aluminium Capping machincs
Automatic Weigiing Machines
Labelling Machinc
Stopper Washing Machine

Trays for bortles

Backing Much'ne . . . .

EXTRA EQUIPMENT FOR STREPTOMYCIN.

100 gallons S.S. 32" X 36" type 304 steci with jacket
designed for 25 psig. inside 9o psig. ]acket pru;
sure, fitted with agitator (750 RPM) .

750 gallons, type 304 S.S. (48'x8'6") with 1" coils
inside, 25 psig. pressure, with turbomixer (540
RPM) with 7:5 HP motor

4000 gallons S.S. (7 X15') 25 psig. tank with 2"
coils inside complete with turbomixer and 15
HP motor . . . . .

Oliver filter of S.S. 3’ x2' with accessories

Three 1500 gallons, glass-lines tanks with agirator

2,092
2,500

2,800

Sl

400

3,000
1,000

© 3,200
6,000
20,000
6,000
8,000
12,000
1,000
8.000
11,000

813&
33,000

45,000
25,000
10,500
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200 galions, glass-lined elution tank with agitator
200 gallons, glass-lined elute storage tank . .

Vacuum still, with 200 gallon kettle, 200 gallons
receiver and condensor, ot all G. 1 complete

100 gallon S.S. preapltatlon ta.nk, mckettcd with
agitator . .

Centrifugal transfer pumps .

100 gallon, 304 stainless stcel kettle as described
above for streptomycin . . . . .

750 gallon, type 304 stainless steel tank as described
for streptomycin . . . .

Sparkler filter 18D6 complete . .
soo gallon S.S. holding tanks with agitator .

ToTAL PLANT EQUIPMENT
CONTINGENCIES . .

B. CONTROL AND RESEARCH LABORATORIES

Noze.—These estimates were revised November,
and short checked April, 1951.
accurate but the entire list is subject to final approval
by engineering team.

8,000

2,500
1,600

3,092

5,725
2,500
2,000

667,000
83,000

$750,000

including mychology department, assay laboratories, che-

mical laboratories and biological testing laboratories
with appropriate air conditioning of that part which

contributes to preparation of plant inoculum
EsTIMATED TOTAL cosT TO UNICEF

$100,000
$850,000

1950
They arc reasonably



APPENDIX IIl
PENICILLIN MONTHLY PRODUCTION COSTS
(Basis 400,000,000,000 units/months)
1. Materials* . . . . . . . . $52,500

35,7500 US gal. tanks at $1,500 per tank including corn
steep, Jactose, calcium carbonate antifoam, precursor,
and solvents for extraction.

2. Supervision and Labour . . . . 7,500
3. Administrative . . . . . . 7,500
4. Maintenance . . . . 5,000
5. Services (Water, steam, clectrlcnty) . . . 5,000
6. Laboratories . . . . . 6,000
7. General (yard, stores) . . . 1,000
8. Fixed charges. 84,500
(a) Depreciation in building 5%, . . . . 5,700
(b) Depreciation on heavy equipment 10%, . . . 6,000
(c) Interest on capital at 3.1/2%, . . . 6,500
(d) Interest on working capital 3.1/2% . . 1,200 19,400
$103,900

With production of 400,000,000,000 units, cost of bulk penicillin G
per 100,000 units-2:58 cents.

Note: Higher or lower monthly production which is an ever
present possibility without change of basis costs will markedly
mcrease or decrease the cost per 100,000 units.

- 'Re Meterinls Indian personnel may develop 1n view of more recent study of com
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APPENDIX . IV
©h U TBCHNICAL ASSISTANCE.

For providing:

(68} Highly skilled technical personnel for designing, erecting and
bringing into operation the penicillin production plant.

(2) Adequate facilities for extensive training of Indian technical
personnel in antibiotic procedures and expenses of training.

Salaries and Expenses.
One operating engineer
One design engineer
One construction engineer
Incidental Design costs.

T¥afnivig costs for Indian personnel
Estimated over two years

One mechanical epgineer

One chemical engineer

* $350,000°



APPENDIX V.

EXC FROM REPORT OF THE EXECUTIVE BOARD O
UNI ‘ RTIONING ,000 ‘THE INDIAN ANTI-
o AR e D,

“55. The Executive Board approved mn apgortionment to India
for $850,000 for the provision of equipment and supplies for the pro-
duction of antibiotics, subject to agreement between the Administra-
tion and the Government of India on the plan of operations which:

(a) has the technical approval of the WHO.

(b) conforms to the WHO criteria quoted in paragraphs 50-51
above, including availability of the plant for technical
information and training of personnel for further
projects.

(c) in addition to normal distribution through state institu-
tions, provides for the free distribution to children in
India of not less than $850,000 worth of production of
%eﬁiéi]lgl;‘n, in accordance with a plan to be agreed with

50. The Executive Board had before it a communication from the
Director-General of the World Health Organisation to the Executive
Director of UNICEF, dated 30 October, 1950, enclosing a WHO plan
for antibiotics production involving co-operation and financial aid
from UNICEF (E/ICEF/R.116). This communication outlined a
general approach in which both WHO and UNICEF would aid suit-
able projects. In brief, under this approach, WHO would provide
necessary technical aid, UNICEF would provide essential imported
equipment and supplies, and the Government would provide build-
ings, locally available materials, local staff, and would operate and
maintain the production unit under conditions to be agreed with the
international agencies. In this connection, the WHO suggested
criteria under which production projects might qualify for interna-
tional assistance, as follows: —

“ In order to ensure completion of the plant and that i} is
brought into full production in the minimum of time,
it is essential that countries should:

(1) make a firm commitment of funds in national currencies
to cover all necessary expenditures not included in the
financial (i.e. international) aid.

(2) make this commitment against an agreed time schedule.
(3) accept process methods internationally agreed upon and
also periodic visits of expert mutualgr agreed upon with
WHO. |
39
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(4) make satisfactory commitments regarding the use to be
made of the products of the plant.” (E/ICEF/R. 116).

51. The WHO also proposed that production plants receiving
international assistance should be ready to exchange knowledge and
personnel with other production centres and the International Re-
search Group being developed by WHO. Stress was laid upon avoid-
ing al:g' situation which would lead to the production centre restrict-
ing information concerning any of its technical developments. Each
production centre should essentially become a training ground for
other plants.
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APPENDIX IV
(vide para 21)

HINDUSTAN ANTIBIOTICS LIMITED, PIMPRI.
PARTICULARS OF STAFF SANCTIONED FOR VARIOUS

SECTIONS.
Designation of the Post No. of Scale of pay
posts
Management Office Rs.
Managing Director . . I 2000—125—2250
General Superintendent . . I 1600—100—2000
Personnel Secretary to Mg. Directo 1 250—I15-—400
Stenographer . . . . 1 80—¢§-—~120—EB—
8—200~-10/2~—220
Peons . . . . . 2 30——35
Administration  Seciion
Administrative Officer I  600—40—1000
Office Superintendent I 250—I15—400
Assistant Office Supdt. 1 160—10—330
Upper Division Clerks 2  80—s—i120—EB—
8-—200—10/2~—
220,
Stenographer . . 1 Do.
Lower Division Clerks 6 §5s—3—85—EB—
4—12§—§—130
Typist clerk 1 Do.
Receptionist . . 1 Do.
Telephone Opetators . 3 60—4—120—EB—
5—170
Daftary . . . 1 35—I1—50
Peons . . . 2 30—§—35§
Supervisor (Watch & Ward) 1 1§0—7—18§—8—
225
Time Keepers (Junior) 4 100—§—125—6—
155
Watchmen 19 35—I—$§0
Malies . 11 30—§—3s
Mukadam . . I 35—I—50
Rest House Attendant 11 45—2—59—EB—
3—8o
Motor Drivers 4 60—5§/2—75
Accounts Section
Accounts Officer . I §00—30—800
Superintendent Accounts 2 200—15—380——~EB—
20—500

Upper Division Clerks

I2

80—$§—120—~EB-~
8§—200—10/2—220
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Designation of the Post No. of Scale of pay
posts
Rs.
Cashier . . . . . . 1 80—s5—120—EB—
8—200~—10/2—220

(plus Rs. 20/- cash
handling allowance,

Steno-typist . . . 1 55—3—85—EB—
4—125—5—130
(plus allowance Rs.
20/-)
Lower Division Clerks . 2 55—~3—85—EB—
4—125—5—130
Peons . . . . . 2 30—{—358
Stores Section
Stores Officer ™ . . . . . 1 27§—25—500—
EB—30—650
Assistant Store Keepers . . 3 150—7—185—8—
225
Upper Division Clerk . . . I 80—s—120—EB—
8—220—10/2—220
Lower Division Clerks 6 §5—3—85—EB—
4—125—S5—130
Typist Clerk . . . . 1 Do.
Store-mate . I 35—I—50
Labourers 6 30—3—35
Peons . 2 30—4—35
Purchase Section
Purchase Officer . 1 600—40—1000
Assistant Purchase Supenntendent I 160—10—330
Upper Division Clerks 3  80—5—120—EB—
8—220—10/2—220
Steno-typist . . . . . 1 55—3—85—EB—
4—125—5—130
(plus allowance of
RS. 20/‘)
Production Section
Superintendent Production 1 1000—$§0—1400
Section Supervisors 2
Assistant Section Supcrvnsors 2
Foreman . . 8 260—15—350—EB—
360—20—s500
Chargeman 8 160—10—330
Operators 44 75—3—I105—5—I12§—
6—155
Upper Division Clerks 3 80—§—120—EB—
8-—200—10/2—220
Stenographer . . . . . 1 Do.
Helpers . 17 40—1—§0—2—60

Peons . . . . 2 30—}—35
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Designation of the Post No. of Scale of pay
posts
Engineering Section Rs.
Superintendent Engineering I 1000—$0—1400
Assistant Supcrmtendents 2  600—40—1000
Foremen . . I0 260—15—350—EB—
360—20—500
Chargemen . 12 160—10—330
Operator  Fitters 33 7§—3—10§==§~—125§—
6—155
Operators (Air Condmomng) 4 10§—5—I125—6—155%
Junior Fitters 4 78§—3—1I0§
Boiler Operators 4 150—7—185—8—22¢
Boiler Assistants 4 75—3—1I105§
Sub-Station Operators 4 75~—3-—10§—§—1I12§
Ferators (Emuent and stposal) 4 Do.
ctricians 6 105-—5—-125—6—-155
Wiremen (Class I) 2 7§—3—I05—5—
12§—6—155
Wiremen (Class II) 8 75—3—10§~—5-—I2%
Blacksmith . 1 Do.
Mason I Do.
Welders 2 75~~3—10§—§— _
125—6—155
Carpenter . b 75—3—105—5—1I12§
Mechanic I 7§—3—I10§—4—
12§—6—155§
Machinist 2 Do.
Turners 2 Do
Helpers 34  40—I—50—2—60
Stenographer 1 80—5§—120—EB—
8—200—10/2—220
Lower Division Clerks . 2 §5—3—85—EB—
4—125—5—130
Record and Tool Keeper I 0.
Draughtsman (Senior; ‘ 1 260—15—350
Draughtsman (Junior, 160—10—330
Drawing Office Attendant 1 45—2—s9—EB—
3—8o
Estate Assistant . . . . I 100~—8-—140—EB—
150—10—300
Peons . . . . . . 2
Medical Deparement.
Medical Officer 1 350—30—560

Sanitary Inspector
Nursing Orderly

Jamadar Sweeper . . . .

80—s—120—EB—
8—200—10/2—220
45—2—59—EB—

3—8o0—
30— S
(pm. 10)
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g
Desighdtion of the Post

No. of Scale of pay
posts
®Rs.)
Sweepers . 9 o—f—35
Head-Cleaner 1 30—-]——35(plus Rs 10)
Cleaners . 6 30—4—35
Clinical Product Section
Ofﬁoer-m-Charge (Chmcal Products) I 600—40—1I1000
Foremen . 3 260—15—350—EB—
380—20—500
Chargemen . . 6 160—10—330
Operators . . . 14 75—3—10§—5—
12§—6—155
Helpers . 42 40—1——50—2—60
Lower Division Clerks 54 §5—3—85—~EB—4—
12§—5—130
Research and Plant Laboratory
Superintendent Research . . 1 1300—60—1600
Chief Mycologist . . . I 1100—50—1400
Chief Biochemist . . . 1 Do.
Chief Organic Chemist . 1 Do.
Chief Bacteriologist . Do.
Junior Mycologist . 1 350—360—380—
380—30—590—
EB—30—770—
40—8¢%0.
Junior Bacteriologist . . 1 Do.
Junior Chemist . . . 1 Do.
Librarian . . . . 1 275—25—4500—EB—
30—650
Statistician . . I 275—25—500—~EB—
. . 30—590
Junior Scientific Officers . 7 Do.
Technical Assistants . . . 14 160—-10—330
Artist Photographer . . . 1 160—10—330
Animal House Caretaker 1 100—8—140—10—
170—EB—10—
220
Laboratory Assistants 6 80—5§—120—EB—
8-—200———10/2—
220
Junior Technical Assistants . 9 Do.
Upper Division Clerks . 2 Do.
Stenographer . I Do.
Lower Division Clerks (Typm) . 3 55—~—3—8s—EB—
4—125—5—130
Laboratory Attendant . 25 458-;2——59—-EB—3—-
Store-Atteridant . . . . 2 Do.
Peons . . . . . . 3 30—}—35
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L No. of Scale of
Designation of the Post posts pay
. (Rs.)
Bombay Bottling Plant
Bacteriologist . . I 350—30—650—
(Oﬂicer-in-Charge) 45—1100 plus
(Rs. 100 additio-
nal pay)
Accounts  Officer . I 350—25—650
Assistant Accounts Supcrmtendcnt 1 160—10—330
Assistant Store Keeper . 1 160—10—330
Technician Chemist 3 120—8—200-—10-—
250
Senior Laboratory Assistant 3 100—§—140—6—
200
Laboratory Assistant 4 60—3—105§
Junior Laboratory Assistant 4 §0—2—80
Laboratory Attendant . 39 35—I1—40
Technician Maintenance 1 120—8—200—10—
250
Wiremen . 2 60—3—105§
Carpenter . 1 60—3—10§
Despatcher . 1 s0—2—80
Cleaners . 8 30—§—35
Upper Division " Clerks s* 80—5—120—EB—8 —
200—10/2—220
Stenographer . 1 Do.
Lower Division Clerks 4 55—3—8s—E.B.—
4—125—§—I130
Peons 2 30—4—35§
Mali 130 30—3—35
Driver 1 60—§/2—75
Watchman I 30—4—35
Technician (Proccssmg) 3 120—8—200—10—

250

*(One U.D.C. working as a Cash-
ier is entitled to

ash handl-

ing Allowance of Rs.20/-)



APPENDIX V
(Vide para 29)

Statement showing the efforts made to substitute the imported
raw materials by raw materials from indigenous sources.

The main raw materials for the manufacture of penicillin which
have been imported are:

(1) Corn Steep Liquor (2) Lactose (3) Glucose (4) Butylacetate
(5) Phenylacetic acid (6) Lard Oil (7) Procaine Hydrochloride
(8) Butyl alcohol (9) Octadecanol (10) Teepol (11) Calcium Carbo-
nate and (12) Isopropyl alcohol.

The other raw materials are being procured from indigenous
sources. The following efforts are made to procure imported raw
materials from indigenous sources:—

1. Corn Steep Liquor.—The first step taken was that as a result
of the researches carried out at Pimpri it was established that 75%
of the Corn Steep Liquor that was pr'cI:gosed to be imported could be
replaced by indigenous peanut cake. is has been a success of great
value.

As for the remaining 25% Corn Steep Liquor, three local starch
manufacturers were encouraged to produce this product in the
country. They were all supplied with specifications, technical infor-
mation and test procedures. The products manufactured locally are
coming into the standard and it may be possible to get this even
cheaper than the imported product. This commodity will not be
imported in future.

2. Lactose.—This chemical is produced only from milk. The
possibilities of manufacture of this from whey, the byproduct in the
Casein or Cheese industry, in the country is being examined. The
technique of production of lactose from whey is not complicated and
can be undertaken in the country if sufficient quantity of whey is
available in a particular locality.

3. Glucose.—This is being imported at present but some private
manufacturers in India are putting up plants to manufacture this.
In the plant, glucose has been replaced by cane sugar.

4. Butylacetate and (8) Butylalcohol.—The feasibility of manu-
facture of these items is being studied.

5. Phenylacetic acid.—The manufacture of this in the Factory is
possible and this question is being examined.

6. Lard Qil.—This material has been replaced by pea nut oil.

7. Procaine hydrochloride—The possibility of manufacture of
this material in the Factory is being studied.

48
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9. Octadecanol.—The quantity used per year is too small to think
of manufacture locally. The use of this may even be dispensed with.

10. Teepol.—The quantity used per year is not sufficient to think
of manufacture.

11. Calcium Carbonate.—This was imported to be sure of the pro-
duction to start with. Indigenous material can be used and thereafter
this chemical will not be imported.

12. Isopropyl alcohol.—This solvent was imported to try out a
particular procedure of crystallisation of penicillin. We can do with-
out it.

General.—Full information regarding the particular raw materials
that are still imported whose replacement from indigenous sources
is desirable, has been furnished to the Development Wing of the
Commerce and Industry Ministry for reinforcement of the efforts
being made by the factory.



50

‘3] 'bs 9Liz *31 *bs €oct ‘3q bs oSlz oob1 ‘sy sa0qy d 8
*3§ ‘bs 6gSz 3 *bs g69z "3 ‘bs ofiz oo¥1—o0001 "8y & L
‘33 “‘bs ggoz ‘3§ ‘bs Pg1z *3g ‘bs oorz 000I-—009 ‘Y 1 9
3 ‘bs €641 3 °bs oilx 33 ‘bs 0SS1 0Sg—oSE sy a S
3 “bs
*1J *bs ooor ‘3J *bs oorr 0SS 3 *37 “bs coor womiag 00S—09T sy a-111 ¥
‘3 *bs 969 3 “bs 96L 3 "bs ooor 0£€—o091 sy Vv-1II €
3q ‘bs og¥ *31 *bs 009 14 'bs Sz9 091—5S sy v z
1 bs zSE ‘3§ °bs oot . *1g *bs oot -/$S sy oddn I 1
QolIEp
A1008 TrpIOTEg ‘sprepuelS "A'A'dD ~URIIUI0NY $,3911Urwo)) 11adxy Leg jo 3os sadAy, ‘ON ‘S

i

UOIDPUIUAUOIFY SII1INUULO0T) 143@XST Y1 puD $I[DIS B
T MO # yna paivdwod “PIT STHOWUUY UDSHPUIE] Y1 Ul SADIS AD] SnOMDB fo SO 4of uouDpOUaLOIY fo SImRS

(€€ avg ap14)
IA XIONHddV



s1

-/0S€ 'y

-/00s "5y

e g ————

" TOLEOGLIOY Jo 150D

N Ry Ky ], xay g s8nyq Sangsry

I'N uQ omJ, uyL © susg

N N uo oM ], S1UI0g PMOJ

moy XIS - WAg 243 sjuiod 1481}

o . xy - ‘ sSurig
-/ooo¥ sy -/0009 *s -/¥eE1n sy ~/S9L°S1 '8y | IO ® Amapues Surpnpu; Suipimg Jo 190D
‘1 'bs 65 .¥Lz ‘1 "bs ogb "3 *bs 969 g bgooor - - - - - * wmqond
0“ X iTst A\V X s*v AQT\m X ;'v QT\W X hT\MV
03 10§ poutquIo) uQ auQ a0 T Zn—qeg
(9—.81x,0%) |(LzXx,8Z) pwmiuno) prRiunoo oN
—pIeiuno) (6-6x,L) g | (.6-¥1 X.6-,9) yug ,
(L1 X ,01) preiuno) (€rx.,9)3u0 | (o1 x,9—.,L) w01 (.6—.,L x,z1) Jn0ay 9Z1$ Yi—PpIes-umno)) pus JepuRIdA
(o1 Xx.8) (.9%.,5-,9) I X ,9—,L) (TI X ,9—L) -

£ %) uQ L o) sup 3218 Pa—uIPINy
+9—,11X,0I) (T)
( .21 X ,01) " (.6—01 X £—,6) (6x.z1) |(9—IIX ,6—06) (1)

=1 70) i uQ suQ oMy |- T3S la—eumooy pog

(,6—.01 X .£—,6) (6x,51) (11 % $1) ‘ .
auQ 3uQ 3uQ 3Z1s a—sewooy Batary
SS -syo1dn 091 01 SS sy of€ 01 091 sy 00€ 03 092 sy fag ey
ws

wooy J@ulg sddpy | 2dAL-V iojeiadg | (V-1ID) wewmalrey) (8-11D wewszog

|

$42140N0) -5490 12 | PUD $4010424() “UIUPIADYD) “UIMIDA0,] fO 150D PUD 2318 [0 SADMINADY Y1 Suraoys U1



52

0 0 gcZTCL'I '8y O O II0CLS sy ©O O 6zL0ST sy
O O CII'IgZ 'S O O 62809T 8§ O O G6OESI‘E sy

0 o0 ZIYOT 'Y O O CSOIIS 'Y O O EFTLTY vy
O O 898°CIZI 5y © O ZT90'GYE sy SEvog‘t sy

0 o cb6tglb sy o0 O S95‘go'or sy gZzo0‘0Sz1 oYy
‘W gZRE6 sy  mwn bgziobll sy ‘n'w 6180£°g sy

‘nwid g.z-L-0 sy mwizdc—€—o sy m-wmixd §.9-b-1 sy

o o glt‘or sy
0 T TRESSL sy

o L €zl'9671 "5y
syye] gE.€ 5y

syye] ¥E.91 oY
‘W syYs] Z0.6 ‘§Y
‘nw 33d 6.0-6-1 ‘Y

W0 03 1Joid N ‘2!

© sELRBW mEy
39910 pue TR u_am%ﬂsm.s_u%uz_;:

Tea£ 3 Jo pua Y3 I8 puey
w g&.ﬁ.ﬁo? pue ¥001S paystul] JO InBA °OI

(*919 suoired
.-us_a .u_-r& powmswoo Au:&!u Bunped jo onpep 6

powINsuoo urjoTead Jo anfeA g
*  (fanyuenb) peumsooo uifoTEag L
* poseyand ul[oNIag Jo 318l BeidAy ‘9

0 o 6oF¥gt sy o o 6rerEor sy £95‘09‘01 sy syxe] ¥0.61 sy (eonrep) poseyoand urpioquag S
MW LZSOSGSY N 9CESHRT sy ‘W €862 ‘Y W sy S1-ZX sy (f&anuenb) peseyaand uippotusg ¥
O O IEELEFI 8y ¢ O 6V6€T61 sy 1986LCE '8y 11Z°€S°g ‘s (3npea) sspes oL
‘spela 9FEGOEI S spBIA $GSSICLT sy s[BlA Z6GES6I sy .n_nn_%x-_ 82-2T 8§ uononpold 0] T
O O ICCGES sy O O L66SES sy SSHtoS sy col'o¥¥ sy 819658 [B18de) Jo anea peuUIBLIQ ‘I
*§$61 ‘uef 01 dn
SS-$S61 $S-€S61 £5-2561 z$-1561

SS-$$61 pup $S-£S61
‘€$-2861 “TS-1561 4of 012 ‘sosvyound fo ampwa ‘sapvs 0301 ‘U0INPoId (D101 ‘s1ass (p1dDY fo ama ay1 Swaoys INWIIDIS

(€ ered apa)
UA XIONAddV



APPENDIX VI
Major Head 72

+ (Vide para 61)

The Hindustan Insecticides Lid.

1955-56

1954-55

1953-54

1952-53

Revised Actuals Budget
Estimates Estimates

Revised Actuals Budget Revised Actuals Budget
Estimates Estimates Bstimates

t
Estimates  Estimates

22,00,000

416,00,000

$(+)1,88,168

1,50,000
23,44,000

3,12,056 13,00,000 21,94,000

13,90,000

*(—)11,90,000

—
2,00,000

745,000

5,858

10,00;000

53

17,88,168

S) D. D. T. Factory for adjustment. This is expected to be adjusted against the deposit made by

to the Company by way of share capital.
Central Public Works Department.

ed in Sub-head A-1(

d

funds pai
book

Represents amount
the Company with the

*Deduct aid from UNICEF.

1+ Equivalent to

b
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APPENDIX X
( vide para 65)

Statement showing the various categories of staff and their number, in the
Hindustan Insecticides Ltd.

Serial No. of
No. Designation of the Post P(:)stg

Technical Posts

Works Manager

Works Engineer

Superintendent Producuon
Assistant  Superintendent Producuon
-Shift Supervisor . .
Day Supervisors

Supervisor Mechanical

Supervisor Electrical

Technical Assistant . .

10 Technical Assistant gChcmical)

11 Technical Assistant (Mechanical)

12 Purchase Assistant .

13 Draughtsmen

14 Store Keeper

15 Shift Analysts

16 Day Analysts

17 Senior Operators .

18 Filter cum Mechinists

19 Welder cum Blacksmith

20 Welder

21 Fitter

22 Instrument Mcchamst cum Machmmt

23 Electrician cum Fitter

24 Electricians .

25 Junior Operators

26 Helpers

27 Painter . . . . . . . . .
28 Carpenters . . . . . .
29 Mason . . . . .

30 Day Bagging Labourers . . . . .

31 Greaser . . . . . . .
32. Lebourers . . . . . . . .
33 Drivers . . . . . . .

34 Belders . . . . . . . .
35 Labourers . . . . . . .
36 Attendants . . . . . . . .
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Serial No. of
No. Designation of the Post Posts

Administrative  Staff

Accounts Officer cum Secretary

Office Superintendent

Welfarc Assistant

Security Inspector

Accountant

Personal Assistants

Stenographer . .

Upper Division C lerks .

Senior Clerk . . . . . . .
10 Cashier . . . . . . .
11 Lower Division Clerks . . .
12 Junior Clerk

13 Accounts Clerk .

14 Telephone Operator

1§ First Aid Dispensers

16 Gate Keeper

17 Daftry

18 Peons .

19 Shift Watchmen

20 Day Watchman

O 0O AN W N~
*

U >4 et bt bt OO O\ Dt Pt N bt bt bt <] 0t bt ) 2 Nt ey bt b e

21 Head Watchman . . .

22 Canteen Steward . . . . . .
23 Mali . . . . . . . .
24 Sweepers . . . . . . . .

*Appointment for 3 months only.



APPENDIX XI

Statement showing the summary of conclusions/rccommendations of the
Estimates Committee relating to the Ministry of Production—
Hindustan Antibiotics Ltd.

Serial Reference to

No. para No. in ~ Summary of conclusions/recommendtions
the report
I 13 The Cemmittee are given to understand.that the

manufacture of Penicillin only has been taken
up so far and shat the manufacture of Streptomy-
cin has been held over for the second phase. Ini-
tial steps for this are just being taken in hand.
Under the original agreement equipment of the
value of $850,000 was to be supplied and this
was to include streptomycin equipment
but as the cost of Penicillin equipment alone
has taken up this full monetary provision
the plant for streptomycin has not been supplied.
The negotiations for getting equipment for the
manufacture of streptomycin should be expedited.

v 2 16 The first accounts since the incorporation of the
Company were not prepared and laid before the
Company within the period of 18 months after the
incorporation of the Company as required under
the Articles of Association. JThe---Gommittee
are informed that'this was solely due to special
difficulties peculiar to the first year when the ma-
nagement passed from the Government to the
Company. The «Committee consider meverthe-
less that there has begn a serious lapse and would’
like to cmphasise »ehogery effort should be made

to bring out the accounts more expeditiously.

3 17—20 The Committee observe that the anticipation held
out in the annual reports of the Ministry do not
usually materialise and that subsequent reports

. do not indicate the reasons why the targets set out
in the previous reports have not been reached.
The Committee recommend that annual reports
should alee take cognisance of delays in the ex-
ecution of projects and should give out the reasons
causing the delay.

4 21 Against the sale price of the total products of the
factory of about Rs. 47 lakhs the expenses on staff
alone would amount to Rs. 10 lakhs which is a

58
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. Vs 22
v 6 23

v 7 24

8 25

very high proportion of expenditure and steps
ought to be taken to reduce the number of staff
as far as possible. |

The Committee 15 hof see the need for an  official
between the Managing Director and the Heads of
the various Departments and Sections. -They
consider—that Jt should be possible for the
Managing Director to take up almost all the
duties of the general supervision from the Gen-
eral Super intendent by delegation of additional
powers if necessary, to the heads of the Depart-
ments or the sections and branches.

It should be possible for the Purchase Officer to take
over charge of the Stores Section also, thus
dispensing with the post of the Stores Officer.
The major items of purchase should ordinarily be
based on bulk contracts which would come up for
renewal only at long intervals.

In the Production Section, the ratio of the number of
supervisory staff excluding the Superintendent
Production to the total number of operators is
§ : I11. A ratio of one supervisory staff to two
workers is too high. The -Committee--eonsider

~that Jt should be possible to have the operators
trained to carry out many of the processes without
excessive supervision and that a consequent re-
duction in the number of supervisory staff should
be possible.

This reduction may be effected not in the category
of Chargemen, but in the higher grade supervisory
staff of Section Supervisors and Foremen. The
number of these could well be reduced to two in
each shift, that is six in all effecting a saving of six
posts in grades Rs. 260—500 and above.

The Committee do not see the need for the 3 officers
in the Engineering Section of the factory, especially
as there are separate officers for the Production
and Clinical Sections. Fhe-Committee--consider
thet- gne post of Superintendent Engineering
could easily be dispensed with retaining only the
two Assistant Superintendents.

Regarding the other staff in the Engineering Section,
the proportion of supervisory staff of Foremen
and Chargemen to operators is 22 to 117 that is
1in §. Such a high ratio.of supervision is waste-
ful and a reduction in the supervisory staff to at
least about 12 so as to maintain a ratio of 1 to 10
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27

28

29

30

"33

should be possible. This can be achieved by re-
ducing the number of posts of Foremen to, say,
5 and the Chargemen to about 7.

There is also a high percentage of supcrvision in the
Clinical Product Section and there is scope for
reduction of onc¢ or two supervisory staff in this
Branch.

The Committee desire that the whole question
including the number of technical staff in the vari-
ous branches required for the working of the fac-
tory during the course of and after expansion of
production capacity, should be carefully examined
without delay by a Technical Committee con-
sisting of Chemical Engineers, Cost Accountants
and trained Administrators, who should examinc
also the staff requirements of other Chemical
Industries under the Ministry of Production such
as the D.D.T. Factory.

Fhe-Committes-desirc—thae Every effort should be
made to maintain a high standard of research and
to see that the results ot the research are also of
sufficient use to the factory im particular and to
the manufacture and use of antibiotic in the
country in general.

Apart from sampling and testing research of a deve-
lopmental nature should also be undertaken.

ittce ~desire—thet R determined effort
should be made to rcach self-sufficiency in raw
materials required for the manufacturc of
Penicillin.

The Committce note that there is plenty of scope
for further improvement in the replacement of
raw materials by indigenous materials and desire
that further effort should be undertaken for re-
placcment of the imported articles by the indigen-
ous materials. The Committee also feel, that
publicity of the requirements of the factory may
make the private industries help in the matter.

The Committee notice that the scale of accommoda-
tion provided in the quarters being built for the
lower categories of staft is much lower than the
recommendations of the Expert Committee in
this regard as well as the C.P.W.D. standards.
There has becn a peduction in the scale of accom-
modation in all categories of staff particularly
in the lower categories.
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Whatcver may be the reasons for such rcducuons,
the Committec suggest that this should not be done
at the cxpensc of the lower categories of staff for
whom the facilitics provided are barely above the
minimum nccessary for ordinary living.

34 The-Gomimitiee—recomimend—+ee On expiry of the
present contract with the selling agents on the 31st
March, 1956, opportunity should be given to other
firms to compete for selling the Company’s pro-
ducts so that the best terms may be available to the
Government and country-wide sales could be

effected.

The <ommittcedenireveer appointment of Sclling
Agents should be made by calling for open tenders.
While selecting the Sales Agents, it should be
ensured that every State is covered and so far as
possible agencics are given only to those firms
which have extensive sales organisations within

the State.

Production of the factory is distributed through sell-
ing agents but whose retail selling prices are not
subject to any agreement. In order to avoid any
unduc pmﬁt being made by the selling agents 4™

the terms of agrecment
with the agcnts should provide that no such cases
of profiteering in the retail sales arise. This point
may be bornc in mind when inviting tenders for
appointment of agents when the present contract
cxpires next ycar.

\/ﬁ 35 <he Committes... secommend——that 311 working

out the scheme for distribution of penicillin /5}
to the consuming centres, care a(f&c'ﬂ “that

all perts of the country are served and that
there is no loss of material by fraudulent or
irregular use. The constitution of a Com-
mittec consisting of non-officials to supervisc
the scheme of free distribution may be

advisable.

17 36 Inorder to avoid incurring any loss, care should
be taken to see that the selling price is as far
as possible not below the cost of production
and that at any rate it includes a certain amount

of return on capital etc.

18 37 The Mlmstr_v have stated that the successive
reduction in the sclling price of bulk Penicillin
which at present is below the cost of produc-
tion is entirely attributable to excessive world-
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3

1 2
19 38
20 39

2 S 40

22 41
23 42
r24 43
/28 44

wide competition and the dumping of forcign
made Penicillin in the country, The Com-
mitteec would like urgent examination to be
made as to what steps should be taken against
dumping if any.

The reasons for the fall in the outturn in the
Bottling Plant of the factory during 1954-5$
require cxamination.

For increasing the outturn both of the factory
and of the Bottling Plant, the Committee
would recommend that a system of payment
of wages to staff based on outturn should be
examined and introduced. It is essential
that efficiency is maintained at a high figure
to make up for the loss in the value as a result
of declining prices of penicillin.

Non-officials _should also be associated in the
Selection Committees for appointment of
officials in the factory.

The details of the scheme worked out for im-
parting practical training to students, artisans
etc., in the factory should be furnished to the
Committee.

The Committee feel that adequate publicity
has not been given to the high standard of the
penicillin manufactured in the factory. In
view of the fact that the product faces keen
competition from manufacturers of world-wide
reputation, very wide publicity should be
given by advertisements and other means to
the product manufactured in this factory
to enable it to secure its proper place in the
market.

A representative of the State Government
should also be associated with the Board of
Directors, as this would enable close touch,
being maintained with the State Governments.

1 Members
of the State Legislature and of Parliament

—Tnay)be associated with the Board of Directors

so d8 to represent the non-official view-
point.

;With regard to manufacture of penicillin oint-
ments specialists in skin discase may be
consulted in regard to the therapeutic value
of penicillin ointment and if their reports
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2 3

26

27

are favourable, the manufacture of such oint-
ments should also be undertaken in the fac-

tory.

45 The examination of the utility of “Waste
mycelium” and affluent water for agricultural
purposes after suitable treatment may be
conducted with expedition so that full use
of these waste products is made with profit.

Before the waste products are put to agricultural
and other uses, it should be carefully examined
that they do not contain substances deleteri-
ous to soil bacteria, plant or animal life.

46 The Committee note that the Board of Hin-
dustan Antibiotics Limited have approved
a plan to give facilities to a glass factory to
set up a fully automatic machine for making
neutral glass vials, adjacent to the Penicillin
Factory. The Committee suggest that care
should be taken that the arrangement with the
glass factory does not result in any commit-
ments by the Hindustan Antibiotics Ltd., to
accept the product of the new glass factory
regardless of its quality, price etc., and that
the interests of the Company are fully pro-
tected.




APPENDIX XII

Summary of conclusions/recommendations of the Estimates Committee
relaring to the Hindustan Insecticides Lid.

Serial
No.

Reference
to Para No.
in the
Report

Summary of conclusions/recommendations

2

55

56-57

The construction work on the factory did not

proceed according to the time schedule in
spite of the changes in the latter from time
to time and there has been considerable delay
in working to the targets. The reasons
adduced for the delay indicate a failure to draw
up a workable plan and to push the work
through expeditiously. As the UNICEF
decided to divert the equipment that was
intended for another country to India, the
equipment also arrived ahead of schedule. Thus
for one year the machinery had to be left idle.
The Committee are pained to notice that the
feature of delay in carrying out the works is
being met with frequently in their examination
of the State Undertakings and would emphasise
the need for such work being better planned
and carried out without unnecessary delay.

It has been explained by the Ministry that the
increase in estimate of costs is due to in-
experience in this matter as this is a new factory
of its kind. The Committee are not satisfied
with the explanation, as the provisions refer-
red to by them are in respect of structural
works and land etc., to which this explana-
tion will not apply. The Committee desire
therefore to bring to the notice of Govern-
ment once again the need for careful estimat-
ing of costs as otherwise serious losses may
occur.

A direct consequence of defective planning and
estimates was that even after the machinery
was set up, production difficulties had been
experienced due to the lack of spare parts

64
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v 4

61

62

63

and the difficulty in obtaining them from
abroad quickly.

There has been considerable variation between
the Budget and Revised Estimates and the
Actual Expenditure in 1952-53, 1953-54 and
1954-55.

Some of the features of the D.D.T. Plant were
new even for the advisers made available to
the factory by the UNTAA. Itis surprising
that an opportunity to gather a first-hand
knowledge of the operation of the plant was
not visualized when the agreement _was
entered into. Ihe(‘.ommmwmﬂdrsuggcsn'
that in future it may be ensured that the
technical advisers appointed under any
agreement, are aware of all the detailed tech-
nical matters connected with the agreement.

It appears that before undertaking the work,
full examination of the ownership of the land
was not made and the terms of agreement
for the purchase or lease of the land were
not finalised. It is surprising to note also
that the exact location of the site should have
been included as an item of the agreement
between Government and the International
organisations, even before the negotiations
with the D.C.M. Chemical Works were con-
cluded. This, apart from being unnecessary,
could certainly not have been of help to Gov-
ernment in its subsequent negotiations with
the D.C.M. Chemical Works who were in a
favourable position in that they were aware
that Government was already bound to take
up the site, and were depending on the
Chemical Works for the raw materials for
the factory.

Moo LA

Fhe-Committee-do-aot see-the need for payment

of Rs. 4000 to D.C.M. Chemical Works as a
part of the lease charges even while the owner-
ship of the land has been in dispute and while
attempts are being made to obtain the land
for Government. Fhe—-Gommitiee -

su ~this matter should be exammed
1n detail to see whether the interim payment
to the Delhi Chemical Works was necessary,
especially when the matter was engaging
the attention of another Ministry.  Steps
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I 2 3

should also be taken to finalise early the trans-
action for acquisition of land whether on
purchase or on lease.

\/6 64 In view of the fact that ilie factory is situated in a
very highly indus.:alised area, considerable
difficulty has ccewn  experienced in obtaining
suitable land as near the factory as possible for
the purpose of providing residential quarters
for the staft. The matter has not been
finalised, but it appears that Delhi Improve-
ment Trust has recently made an offer of 5}
acres of land which the factory propose to
accept for putting up quarters. She-oms:.

~thet €ire shouldfbe
taken in future to see that such important
factors in location of the site of a factory are
given full consideration before a decision is
taken.

/ 7 65 The Cemmittee - consider thet~the percentage of
salaries even during the year in which produc-
tion had been undertaken, namcly 1955-56,
is rather high. hey awould-suggest- -there-.

-fore that the Technical Committee which shey-
have suggested in the case of the Hindustan
Antibiotics Ltd. consisting of Chemical
Engineers, Cost  Accountants and trained
Administrators should be asked to examine
the number of staff in the various categories
in this factory and also to see that the number
of supervisory and clerical posts is not excess-
ive.

V'8 66 The Gemwmittee_ are not satisfied —with-—the-
need for the payment of conveyance and
entertainment  allowances to the Managing
Director, The Gemmittec---realise--the- need

~7Tor somfie expenditure being incurred on the
entertainment of important visitors to the
Factory etc m‘}hbut such expenditure should be
treated as expense of the factory to the
extent that it is actually incurred and there is
no need for payment of a fixed amount of
allowance to the Managing Director. “Fie—
ittee, ch allowances
wherever paid, may now be reviewed and as far
as possible, the payments withdrawn.

o 9 " 68 FhesCommitree—reeomamend..that. Government
should, as soon as practicable place a copy of
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(1]

2

3

10

11

the agreement with the D.C.M. Chemical
Works on the Table of the Lok Sabha and
should also take steps to make public other
such agreements as far as possible.

It appears, that due to the peculiar terms of the

agreement the D.D.T. Factory is unable to
obtain the benefits of the fall in the market
price and to effect a reduction in the rates at
which chlorine is being purchased by them.
This has been occasioned by the terms of the
agreement which permits variations in price
only when variation occurs in cost and raw
materials and any other costs. It is unfor-
tunate that the provision of variations in
prices has been made on this basis since the
price of chlorine 1is determined not by the
price of raw materials or other costs, but is
determined by other factors. The agreecment
should have provided for a reduction in cost
due to those factors which necessarily deter-
mine the price or should have at least provided
that the rate charged to the D.D.T, Factory
who are, probably, the largest single consum-
ers of the chlorine produced by the D.C.M.
Chemical Works should not exceed the rate
charged to the other customers of the D.C.M.
Chemical Works. The Committee have
been assured that the relevant clause in the
future contracts will be drawn up correctly.
The Committee are unable to understand why
these factors were overlooked in fixing the
price of chlorine under the agreement or in
working out the formula for variation in
prices. The Committee would suggest that this
matter should be examined by Government
as also the action to be taken against the
officials responsible therefor.

It dppears, that an agreement has now been reach-

ed whereby the D.C.M. Chemical Works
are to take over all the Hydrochloric Acid
produced in the D.D.T. Factory in the first
six years. It has been represented to the

.Committee that it would not be in the public

interest to make public, the price at which
the acid is being disposed of, but the Com-
mittee would point out, nevertheless, that it
is very advantageous to the D.C.M. Chemical
Works. The %:mmittcc are of the view that
had Government insisted upon the agree-
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v 13

68

ment for the disposal of hydrochloric acid
forming part of the agreement for the supply
of the raw materials by the D.C.M. Chemical
Works, they would have been in a position to
obtain a more favourable rate for the acid.
In that case Government would not have been
placed in the unfortunate position of having
to enter into negotiations with the D.C.M.
Chemical Works when the latter knew
that the D.D.T. Factory have no other way of
disposing of this material if the D.C.M.
Chemical Works refused to take the material.
The Committee would like this matter to be
examined as also the action to be taken against
the officers responsible for not having finalised
the agreement for the disposal of waste product
along with the agreement for the supply of
raw materials.

Inthis connection the Committee would also
refer to a statement made before them by a
non-official witness who is a Chemical Engi-
neer and has also a first hand knowledge of
heavy chemical industry that by installing
additional equipments worth about a lakh
of rupees only in D.D.T. Factory, it would
be possible for Government itself to undertake
the manufacture of Di-Calcium phosphate,
a useful non-nitrogenous fertiliser. The
Committee are also informed that the matter
was considred by Government but was

{ dropped as the prospects were unpromis-

ing. The Committee would recommend
that the matter may be examined de novo
in view of the expert opinion expressed be-
fore them.

As at present constituted, the Board of Directors

of the D.D.T. Factory includes a member
who is at the same time Director of the
Managing Ageats of the D.C.M. Chemical
Works Ltd., which supplies raw materials
to the D.D.T. Factory, consumes the waste
products and is an interested party in the matter
of the dispute about the proprietorship
of the land on which the D.D.T. Factory 1s
situated. —The-GCommittes—wauld observe

while they entirely agree with the need for
appointing Directors with buciness experience
etc., in this particular case, however, from a
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perusal of the minutes of the Board of Direc-
tors they are not satisfied with the arrange-
ments, as very important matters connected
with the supply of raw materials of the factory
and the disposal of the waste products have
come up frequently and have formed sub-
jects of difference of opinion between the non-
official Directors and the other Directors. Fhe—
Committee--would suggest —that -fhis matter
should be reconsidered by the Ministry.

GIPD—LAD—174 LS—14-5-56—1500



	001
	003
	004
	005
	006
	007
	009
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079

